FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR'

PASHUPATI DAIRIES PRIVATE LIMITED OPERATING IN MANUFACTURING OF DAIRY
PRODUCT AT SAHARANPUR, UTTAR PRADESH

(Under sub-reguiation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

Name of the M/s Pashupati Dairies Private Limited
LLP No. PAN - AADCP4074B
CIN - U15204DL2003PTC273781
2 Address of the registered office F-82, 1st Floor, Shivaji Place Rajouri Garden,
West Delhi, New Delhi, Delhi, India, 110027
3. URL of website". NA
4. Details of place where majority of fixed assets are located Village Kumhar Heda NH-73, Dehradun Road,
Saharanpur, Uttar Pradesh, 247001.
5 Installed capacity of main products/ services NA
6. Quantity and value of main products/ services sold in last | NA
: financial year
7 Number of employees/ workmen NIL
8. Further details including last available financial Balance Sheet for FY 2024-25
statements (with schedules) of two years, lists of creditors | Balance Sheet for FY 2023-24
are available at URL: www.stalwartipe.com,
9. Eligibility for resolution applicants under section 25(2)(h) | Details can be downloaded from
of the Code is available at URL: www.stalwartipe.com,
10. Last date for receipt of expression of interest 02" August, 2025
11. Date of issue of provisional list of prospective resolution 12 August, 2025
applicants
12 Last date for submission of objections to provisional list 17 August, 2025
13 Date of issue of final list of prospective resolution 27" August, 2025
applicants
14. Date of issue of information memorandum, evaluation 01%t September, 2025
matrix and request for resolution plans to prospective
resolution applicants
115, Last date for submission of resolution plans | 01% October, 2025 by 05:00 PM
Through email as well as through Hard copies to
be submitted to Mr Sandeep Goel
Resolution Professional
Office at :-
STALWART RESOLUTION PROFESSIONAL LLP
SD 73, Pitampura Delhi 110034
16. Process email id to submit Expression of Interest cirp.pashupati@gmail.com -
==L
; (0‘?' 1BBI/ (‘}
b i IPA-003/ \ x
-N00073/ =
: ?’c‘) 2017-18/ / \oc
CMA )
Resolution

(IBBI/IPA-003/IP-N00073/2017-18/10583)

AFA No .: AA3/10583/01/300626/301302 valid upto 30.06.2026
M/s Pashupati Dairies Private Limited (Under CIRP)

Regd. Office: SD - 73 Pitampura, New Delhi 110034

Date: 18.07.2025
Place: Delhi

Form G of Pashupati Dairies Private Limited Operating in Manufacturing of Dairy Product At Saharanpur, Uttar Pradesh
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PASHUPATI DAIRIES PRIVATE LIMITED
DOPERATING IN MANUFACTURING OF DAIRY PRODUCT AT
SAHARANPUR, UTTAR PRADESH
(Undar sub-regulation { 1) of regulation 264 of the Insofvency and Bankniptcy Board
of India {Insolvency Resalidion Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
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10, |Last dabe for receipd of exprassion of (2= Agusy, 2025
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13, |Dete of Bsue of final list of prospective
rasolubion applicants
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memorandum, eveluabon matrx and
request for resolulion plans o
prospeciive resolulion apollcants

15, |Lazt dabe for submission of resoheion
plans

17 August, 2025
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Theough-email as well a5 through Harg
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STALWART RESCHLLUTICN
PRHOFESSIONAL LLP

S0 73, Pitampura Dalbe 110034

. pashapat fgmad.com

16, [Process emall id i submil Expression of
Imerest

CMA Sandeep Goel

Resobution Professional
(IEBIIPA-003/IP-N00073/201T-181 D583)

AFA Mo @ ABIMDEEIMN3006 26301 302 valid upto 30,06.2026
Mis Pashupati Dairées Private Limited (Undar CIRP)

Regd. Offica: S0 - T3 Pitarmpura, Mew Doelhi 110034

Diata: 18.07 2025
Place: Delhi

GREENPANEL

Special Window for Re-lodgement of
Transfer Requests of Physical Shares of

Greenpanel Industries Limited

Pursuant to SEBI Gircular No. SEBVHOMIRSD/MIRSD-POD/P/CIR/2025/97
dated July 2, 2025, sharehalders are hereby informed that a special
window is being opened for a period of six manths, from July 7, 2025
to January 6. 2026 to facilitate re-lodgement of transfer requests of
physical shares.

This facility applies to transfer deeds lodged prior to April 1, 2019,
which were rejected, returned, or remained unattended due tg
deficiencies in documents, process gaps or other reasons.

shareholders who have missed the earlier deadiine of March 31, 2021
areg encouraged to avail this opportunity by submitting the requisite
documents to the company’s Registrar and Transfer Agent i.e. MUFG
Intime India Pvt. Ltd. at C-101, 247 Park, LBS Marg, Vikhroli West,
Mumbai - 400083.

For EI‘EE-'I'IPHHEI Industries Limited
Lawkush Prasad
Company Secretary and VP - Legal

Date: July 17, 2025
Place: Gurugram

—— MODF | Pre-Laminated MDF | Wooden Flooring | Plywood

GREENPANEL INDUSTRIES LIMITED
Registered & Corporate Office:
DLF Downtown, Block-3, 1* Floor, DLF Phase-3, Sector 254,
Gurugram-122002. Haryana, India
Phone No.: (#91)124-4784-600 | CIN : L20100HR2017PLC127303
Email: investor.relations&greenpanel.com

Website: www.greenpansl.com

e TETE SoTs e &feh [Em punjab national bank

e =y meltw i kiiw oo cis BARK apan’
A CTAEANMTAT OF RO LWRSEFTATAG

STRESSED ASSET MANAGEMENT DIVISION (SAMD), HEAD OFFICE
PLOT NO.4, SECTOR-10, DWARKA, NEW DELHI-110075

= | Balmer Lawrie Investments Limited

[A Government of India Enterprise]
CIN: LE5999WB2001G0I093759

H Regd. Office; 21 N. 5, ROAD KOLKATA - T00D 001. Ph.; (033) 2232 5227
~ E-mail; lahot. a@balmedawrie.com, Website: waww.blinv.com

NOTICE

TRANSFER OF EQUITY SHARES TO THE DEMAT
ACCOUNT OF THE INVESTOR EDUCATION AND
PROTECTION FUND (IEPF) AUTHORITY AND
UPDATION OF PAN AND KYC

This Mobice 15 given pursuant to the provisions of Section 124 of the Companies Azl
2013 (the Act’) read with the Invesior Education and Protection Fund Authorily
(Accounting, Audil, Transler and Refund) Rules, 2016 notified by the: Ministry of
Corporate Aairs (as amendad) (“the Rules”)

The Act and the Rules, inter-alia provide for transter of all shares ta the Demat Account
of the |EPF Authority in respect of which dividend remains unpaid or unclaimed for
SEVEN CONSECUtive YEars.

The final dividerd for financlal year 2017-18 with respect to the shares held by the
sharaholders [as refarred above) shall be due for transfer to [EPF &lc on 19102025
upon completon of seven vears. For all such cases whese the final dividend from
Financial Year 2017-18 to Financial Year 2023-24 would be found b remain unpaid!
unclaimed for sevan consacutive yaars, the undesying shares shall also be transferred
by the Company 1o the Damat Account of IEPF as per Section 124 of the Act read with
the sald Rubes within 30 days of the due date.

Accordingly, individual communication has been sent to all the concerned
shareholders, whose shares(s) islare due 1o be transferrad to the Demat Account of
IEPF Authority at their address avallable with Balmer Lawrie Investments Lid. (the
Company). The Company has also uploaded on its webside https:/hwww, bliny.com
abi.phptt:~: text=toM202023%2024%:20% A, (Click®20here) -Financials names and
other prescrbed details of such shareholders

Further, pleaze node that in terms of proviso to Section 124(6) of the Act read with Rule 7
of the [EPF Rules, once the shares are ransferred to the [EPF Authority, the clamant
may claim ihe said shares by making an online application in Web Form [EPF5 a3
prescribed by the MCA, which iz available on' the website of the: MCA at
hitps/fwww.mca.govin/contentmealglobalisn/homa hitml by following the procadure,
inter alia, envizaged in the said Act and [EPF Rules, Claimant are advised to approach
the CompanyRTA along with required documents for issue of enfilement letter befora
fiting claim with |EPF Autharity far which the process as stipelatad undar the Companies
Act 2013 and SEB| Requlations/droulars is 1o be followed

I ray be nolad that viding rights on the shares ransferred bo the Fund shall remain
frazen until iightiul cwner claims the shares

In case the concemed shareholder desires {o hold back his/her holdng of shares of the
Company from besng transfemed to the demal account of the FEPF Authonty, hei'she is
requested o claim his unclaimed didend for the financial year 2017-18 and onwards
on or before 18t Oclober, 2025 by submission of requisite documents o the
Company's Registrar and Share Transfer Agend, © B Management Services (P) Lid.,
Rasoi Court; 20, Sir RN Mukherjee Road, Kolkata-700001, Tel No, 033-6006 6200, E-
mail; faf@chmel.com. Please quate your Foliod DPY Chent 1D Mo in all your documents
and also altach phofo copy of vour share certificate (both side) for those holding shares
in physical mode orsend relevant clientmaster lisiin caze the holding is in Demat mode.

Kindiy note that the aforesaid procedura is only appicable for shareholders themsetves
claiming tha sharas and not the claims mada by the kegal hair and other claimants or
cases of fransmission eic. for which the procedure should be followed as per tha
Companies Acl, 2013, read wilh the rulas framed theseunder and SEBI (LODR)
Regulations, 2015

Furlher in terms of Master Ciroular Mo, SEBIHO/MIREDMIRED-PolPICIR2025/91
dated June 23, 2025 the sharehalders wheo are holding physscal shares and have not yet
updated their PAN and KYC details with the Company are requested to update the same
by submission of duly filled requisite forms available on the website of the Company at
hitps:/fwww blinv.comfndex php or of the RTA at www.cbmsl.com. The demat
shareholders will have fo update their KY L details through thetr depository parficipant
In case you need any other information/clarification, pleaze confact Registrar and
Share Transfer Agent of the Company wiz. C B Management Services. (P} Lid.,
Rasoi Cowrt, 20, Sir B N Mukherjee Road, Kolkata-F00001, Tel No. 033-6006 5200,
Fax Mo, 033-4011-67 38, E-mail: rai@cbmal.com.

For BALMER LAWRIE INVESTMENTS LTD.

Abhizhek Lahoti
Modal Officer

Date: 18th July, 2025
Place: Kolkata

17.06.2025
ORDER OF THE COMMITTEE-2 FOR IDENTIFICATION OF WILFUL DEFAULTERS
PASSED IN PROCEEDINGS CONDUCTED AT HEAD OFFICE ON 13.06.2025.
M/s Margdarshak Financial Services Limited (Rs.34.46 Crore)
SAMB: Delhi
Date of NPA: 10.05.2021

In terms of RBI Master Directions RBI/DoR/2024-25/122 DoR.FIN.REC.No.31/
20.16.003/2024-25,30 July 2024, a meeting of the Committee for Identification of Willful
Defaulters of the Bank was held on 29.03.2025. The Identification Committee concluded
that events of willful default in the Borrower’s account(s) had occurred and gave its
approval forissuance of Show Cause Notice for identifying the following person(s) as wilful
defaulters:

1.M/s Margdarshak Financial Services Limited (Borrower)

2.Sh.Rahul Jessel Mittra (Promoter Director)

3.Sh. Arup Jyoti Rai Baruah (Director)

4. Smt. Saroj Topno (Director)
Accordingly, Show Cause notice of 21 days was issued on 02.04.2025 to the above
Borroweri.e M/s Margdarshak Financial Services Limited & ts related parties who were
involved in the events of default. They were informed, if they so desire, they can make a
representation to the Bank within 21 days from receipt of notice, as to why they should not
be classified as wilful defaulters. Inspite of service of the said show cause notice(s), no
reply/representation was made by Borrower and its related parties.
The Identification Committee in its meeting held on 13.06.2025, after due consideration of
the facts on record observed that the Borrower & its related parties defaulted in
payment/repayment obligations to the Bank and were involved in events of default, are fit
to be identified as wilful defaulters on the following ground(s) specified in above mentioned
Master Circular of RBI:
Diversion of Funds:
M/s Ravi Rajan & Co. Forensic Auditor, mentioned in his report dt. 21.09.2022 that M/s
Margdarshak Financial Services Limited (MFSL) has submitted the same ‘Receivable
statements’ to multiple lenders since name, loan account name, amount and purpose etc.
was same in all these statements. And it is also observed that majority of lenders are
having exclusive charge on receivables against which loan have been sanctioned by e-
UBI.
Forensic auditors further state that as per the terms of sanction for term loan facilities
advanced by e-UBI, the specific loan receivables of the borrower company arising out of
the Term Loans sanctioned by e-UBI was to be exclusively first charged with e-UBI.
However, borrower company shared the same security with other lenders such as Caspian
Impact Investment P Ltd., Bandhan Bank, SIDBI, Ujjivan Finance Small Bank, UC
Inclusive Credit Pvt. Ltd, and Alwar General Finance Company P Ltd.
It is also observed by Forensic Auditor that there seems misrepresentation of facts by
borrower as evident from anomaly in voter ID records of customers and duplicate records
of customers in various receivable/book debts statements submitted to lenders having
exclusive charge on receivable/book debts.
All of the above-mentioned events indicate Diversion of Funds.
ORDER OF THE COMMITTEE FOR IDENTIFICATION OF WILFUL DEFAULTERS:
The Identification Committee-2, constituted in consonance with RBI guidelines and after
due consideration of the overall facts, the charges levelled against the Borrower and its
related parties, decided to identify the following persons as willful defaulters on the
following grounds:

S.No.| Name Designation/Status| Charge
1 | M/s Margdarshak Financial Services Limited | Borrower Diversion
2 Sh. Rahul Jessel Mittra Promoter Director | of Funds
3 Sh. Arup Jyoti Rai Baruah Director

4 | Smt. Saroj Topno Director

The Committee directed to issue the Order accordingly and to serve the same upon the
borrower and its related parties.
However, the Committee directed that the above-named persons are free to make a written
representation against the order of Identification Committee, within a period of 15 days
from the date of receipt of this order to the Review Committee-2 headed by the Executive
Director of the Bank at the following address: Punjab National Bank, SAM Division,
Corporate Office, 3rd Floor, Plot No.4, Sector 10, Dwarka, New Delhi, PIN: 110075. It is
further informed that an opportunity of personal hearing shall be provided by the Review
Committee headed by the Executive Director of the Bank before final declaration.
Identification Committee-Il constituted in consonance with the RBI directives comprises of
the following members:

i.  Chief General Manager, SAMD (Head of Committee)

ii. General Manager, CRMD, HO

iii. GeneralManager, TMDHOand

iv. Assistant General Manager, Law Division HO (Invitee)
The Identification Committee-2, has authorized the undersigned to send this ORDER OF
THE COMMITTEE FOR IDENTIFICATION OF WILFUL DEFAULTERS under her
Signature.
(Neeru Saldi)
Assistant General Manager (Law)

| Bank of India Sohna Branch
e 1€0il: Sohna, District Gurugram, 122103

[Rule - 8(1)] POSSESSION NOTICE (For Immovable Property)

Whereas,

The undersigned being the Authorized Officer of the Bank of India, under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest: Act 2002 and in exercise of powers conferred under section 13 (2} read
with rule 3 of Security Interest (Enforcement) Rules, 2002 issued demand notice
dated 13-11-2024 calling upon the bormower Mis Bindal Trading Co. (Prop. Divesh
Kumar) to repay the amount mentioned in the notice being Rs.38,70.317/- lin
words Rupees Thirty Eight Lakhs Seventy Thousand Nine Hundred
Seventeen & Paisa Sixty Nine) and Present O/s is Rs.32,52,120.76/-(in words
Rupees Thirty two lakhs fifty two thousand one hundred twenty nine &
seventy six paisa) and interest thereon within 80 days from the date of recaipt of
the said notice

The borrower having failed to repay the amount, nolice is hereby given fo the
barrower and the public in general that the undersignad has taken possession of the
property described here in below in exercise of powers conferred on himiher under
sub-section (4) of section 13 of Act read with rule 8 of the Security Interest
Enforcement) Rules, 2002 on this the 17th day of July of the year 2025.

The borrower in particular and the pubhc iIn general is hereby cautioned not to deal
with the property and any dealings with the property will be subsect to the charge of
the Bank of India Sohna for anamount Rs. 32,52,129.76/- and interest thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of
the Act, inrespect of time available. to redeem the secured assets,

3Biocan

BIOCON LIMITED
CIN: L24234KA1978PLCO03417
Regd. Office: 20th KM, Hosur Road, Electronic City, Bengaluru - 560 100, Kamataka, India.
Phone: +31-80-2808 2808; Fax: +91-80-2852 3423
E-mail: co.secretary@biocon.com; Website: www.blocon.com

NOTICE is hereby given that the 47" Annual General Meeting ('AGM') of Biocon Limited ('the Company ) will be held on Friday, August
08, 2025 at 3:30 P.M. {IST) through Video Conferencing (G} or Other Audio=Visual Means ('OAVMY, in compliance with Circular No.
1472030 dated April 08, 20620, Circular No, 1772020 dated April 13, 2020, Circular Mo, 2002020 dated May 05, 2020 and subzegquant
circulars issued in this regard, the latest being General Circular No. DR/2024 dated Seplember 19, 2024 issued by the Ministry of
Comporate Alfairs ['MCA) (hereinafter referred to as WMCA circulars’) and other appicable provisions of the Companies Act, 2013 ('the
Act) read with the Rules framed thereunder, the SEBI (Listing Obligabions and Desclosers Requiremenis) Begulations, 2015 {'SEBI
Listing Requiations, 2015), to ransact the business as setforth inthe 47" AGM Mofice.

In complance with MCA Ciroulars and SEBI Circular No, SEBIHONCFDICFD-FoD-2/P/CIRI2024/133 dated Oclober 03, 2024, the
Company has sent the Mobice of the 47" AGM afong with Infegrated Annual Report for the FY 2024-25 on Thursday, July 17, 2025,
electronically io all Members whose emaid addresses are ragistered with the Compamy/RTA Daposifory Parficipants as on Friday, July
11, 2025, Members may note that the Notica of AGM aiong with the Integrated Annual Report, instructions for remaota a-voting and
parficipation in the AGM through VC/OAVM are also made available on the websile of the Company al www biocon, com, website of the
stock exchanges &, www bseindia.com and www.nsandia. com and on the website of the Registrar and Shars Transfer Agant [ RTA)
Le. KFin Technodogies Limited ['KFntech’) £e. hifps:Yevoding. kfintech.com/. The dispaich of Notice of the AGM along with Integrated
Annual Report through emails has been completed on Thursday, July 17, 2025, Additionally, in accordance with Regulation 36(1)ib) of
the SEBI Listing Reqgulations, 2015, the Company has also sent a ketter to sharehoiders, whose a-mail [Ds are not registerad with
Company/RTADepositary Participants, providing the wablink including the path of Company's website from where the 47 AGM Notice
and Integrated Annual Report for FY 2024-25 can be acoessed

Members will be able to attend the 47 AGM through VCIOAVM as per the platform provided by the Comgpany's RTA at
hitps (femeatings kfintech com. The detalled procedurs for altending the AGM theaugh VT 1 OAVM is explainad in detall under Paint
Mo, 37 inthe Notes of 47" AGM Molice

Pursiant lo Section 108 of tha Act read with Rule 20 of the Companies (Management and Administration) Rukes, 2014, Regulaton 44 of
SEB| Listing Regulabons, 2015 and the Secrefarial Standard on General Meeting ('S5-2') issued by the Institute of Company
Secrataries of India (1051, a3 amended from firme to time, the Cornpany is pleased to provide remote e-voling facility 1o all is Members
{0 cazd their vole alectronicaly on all resolutions as 2ei forth in ihe Nobice of the AGM through the-electronic voling system of KFintech
from a place other than the vanwe of the AGM {remote e-vating'}.

Further, pursuant to SEBI Gircufar No, SEBIHOVCFDY CMIVGIRP2020/242 dated December 03, 2020 on "e-Vobng fagility prowded
by Listed Endities”, e-voling process has been enabled for all the individual demat account holders, by way of single kogin credendial,
through their demat - accountsiwebsitas of Depositores/Depository Padicipants, in-order to increasa. the efficlency of the voling
process, Mambers are advised to update their mabile number and email |d with their Deposilones/Depository Participants in order o
acoess e-voling facility, The procadure to login and access remaole e-voling, as devised by the Depositonies is given m the AGM Motics
Membars holding shares in physical mode whose emdad 1D is not registarad and who wish to receive the Notice, Annual Report and all
other communications by the Carmpany, from time 1o lime, may gel their emad |Ds registerad by submitting Farm ISR-1 to Company's
RTAateinward ris@kfintech. com

Individual sharaholders holding shares in physicat form and non-individual shareholders will be able to pardicipate in remaote e-yoding at
hitpsfevoting: kintech.com,

Al thia Mambers are informed that:

L. Thecut-off date for determining the ehgibility of Members tovole by electronic means orat the AGM iz Friday, Augusi0l, 2025;

i, The remote e-voting penod will commence on Sunday, August 03, 2025 at %00 AM. (15T} and will end on Thursday, August 07,
2025 at 5:00 P.M. {15T) {both days inchusive);

M, Remole e-voling will not be allowed beyond the aforesaid dale and time and the sald facility shall be forthwith disabled by
KFintech upon expiry of the aforesaid period. Once the vote on the resolution 15 cast by a Member, ha/she shall not be allowed o
change itsubsequently;

m. The facly of e-voling through Insta-poll will also be made avaitable dunng AGM for Members pressnt al the meeting through
WTOANYM who have not cast their vole throwgh remote e-Voling;

W The voling nghts of the Shareholders (for vating through remaote e-\aling befare the AGM and e-Veling during the AGM) shall ba in
proportion to theirshare of the paid-up equity share capital of the Company as on the cut-off date i.e. Frday, August 01, 2025;

wl.  Informaton and mstructions including datads of User ID and Password relating to e-volmg have been sent 1o the Members
throwugh e-mail whose email ids are registered with Depositones/RTA, The same login credenbals should be used for atlending
the AGM through VG / OAVM;

wii.  The Company has appointed Mr, V Sreedharan and in his absence Mr, Pradeep B Kulkarnl, Practicing Company Sacrelares
Partriers, Mfs. V Sreedharan and Associates, Company Secrefaries, Bangaluru as the Scrutmizer fo scrubinize the remate e-
valing process and Insta-pol af the AGM in a faér and transparent manner;

wiii.  The Mambers who have cast their vote by remobs e-vating prior [o the AGM may also altend the AGM through VCIOAYM but shall
not be entifled to cast their vole again;

. Personswhose names are recorded in the register of mernbersbensficial owners maintained by the dapositones as on the out-off
date only shall be enbitled to vobe using the remaote e-voling facility or at the AGM through Insta-poll;

¥ Any person who acquires shares of ine Company and becomes a Mamber of the Company afler the dispatch of the Motice of the
AGM and holds shares as on the cul-of date e, Friday, August 01, 2025, may obtain the login 10 and password by sending a
requast a1 einward ris@kfintech.com and [ or follow the instrustions a3 specified in the AGM Matice. However, if & person is
already regisiered with KFintech, then the existing user ID and password can be used for e-voiing

The result of e-voling will be dectared within the stipulated fimeline from the conclusion of the Meeting and the same, along wilh the

Scrutinizer's Report, will b2 placed on the website of the Company at www biccon.com and on the webside of KFintech at

hitps:fevoling kiintech.com. The resultwill simufaneously be communicated o the siock exchanges

In case of queries related 1o e-vobing, Members may refer the Frequentiy Asked Quesbons (FAGS) and E-voting ussr manual availabie

atthe "Download” secton of Mips fevoting kintech.com [KFmtech Website) or may confact Mr. Suresh Babu, Senior Manager, KFin

Technologies Limitad {Unit: Biocon Limited), Salenium Tower B, Plof 31 & 32, Financial District, Manakramguda, Hyderabad - 500032

or amail at einward.ris@kfintach. com orevoling@kfintech.com or call at (40 - 6716 2222 or toll free Mo.- 1600-305-4001

The Board of Derectors of the Company at iiz Meeting held on May 03, 2025 has recommended finad dividend at the rate of 10% Le.
T0.500- peraquity share of face value 0f % 5/- each fully-paid up of the Company, for the Financial Year ended March 31, 2025, which is
subject to deduction of Tax at Source (TDS} at the prescnbed rates, For details in this regand, Members may please refer Point Mo, 33 in
the Notes of 47" AGM Notice.

The recond date for the purpose of determining the enfitlement of shareholders for the final dividend for Financial Year 2024-25 was
Friday, July 04, 2025, The payment of dividend shall be made on or before Friday, August 22, 2025 subject 1o shareholder's approval at
thed 7" AGM.
For Biocon Limited
Sdi-
Ekta Agarwal
Interim Company Secratary and Compliance Officer
Mambership No.: FGCS 11388

Date: July 17, 2025
Place: Bengaluru

Classifieds

PERSONAL

NOTICE OF THE 47" ANNUAL GENERAL MEETING AND E-VOTING INFORMATION

It is for general information
that I, SHUBHAM MAHESH-
WARI,S/0-Jai Prakash
Maheshwari,R/0,B-58/2 Block-
B Garima Garden Sahibabad
Ghaziabad Uttar Pradesh-
201005,declare that name of
mine and my Father has been
wrongly written as Shubham
and Jai Prakash in my all edu-
cational documents,The actu-
al name of mine and my-
Father are Shubham
Maheshwari and Jai Prakash
Maheshwari, Which may be
amended accordingly.

0040800145-6

I,Zeba s/o0 Mohammad Arif R/0
46,Sweet Home Apartments,
Sector-14, Rohini,Delhi-
110085, have changed my
name to Zeba Fazli perma-
nently. 0040800120-8

I NITISH KUMAR CHAURASIA
ALIAS NATRAJ HASRAT S/O
Shri Bahadur Lal Chaurasia
R/0 Khasra No 335/2, Ground
Floor, Shastri Park Extension,
Uttarakhand Colony, Near
Gaushala, Village Ibrahimpur
Burari New Delhi-110084, have
changed my name to NATRAJ
CHAURASIA for all future pur-
poses vide Affidavit
Certificate No. IN-
DL16257170050593X

0040800090-1

I, Anisha W/o Inayat Hussain
R/o B-40, Street No.2,Chand
Bagh,Delhi-110094 have
changed my name to Anisha
Hussain. 0040800120-11

l,Yogander Yadav S/o
Kanhaiya Singh,R/0 42,
Sector-55,Sohna Road,Near-
Syndicate City, Hospital
Jiwan-Colony Part-
2,Faridabad-121005,have
changed my name to
Yogender Yadav Permanently.

0040800120-6

Zonal Office: Delhi NCR Zone, Batra House,
Ground Floor, Plot No.-52, Sector-32, Gurugram-122003, Haryana
Tele No.: 0124-2388406/412, E-mail: ZO.DelhiNCR@bankofindia.co.in

Bank of India /.

Vel P '.llll' fri il Dol ek pii gl

Requirement of Premises on Lease Basis
Bank of India requires premises {commercial) for undermentioned Branch on Ground Floor with adequate free parking space.

Branch District | Category Place Carpet Area Floor

Fanidabad Sec-15 Farndabac Urban Faridabad Sec-15 1500 3q. F. | Ground Floor

Premeses owner has b submit proposal at Zonal Office Dedhi NCR Gl 31.07,2025 up to 05:00 PM 5t below menboned address in 2 sealed
envelopas in one envelopa Techndcal details and inancther Financial defails showld be mentioned.

Envelop No.1 (Technicai Details): Approved Map of premiseatsite by cancemed Authority with full detads of propased premises having
commercial Tile deed. If any documents not submitted then the application will not be considered. Making avasablty of parking
space, avatabily V sel RF[Antenna)solar panel space on roof of premises and space for generabor

Envelop Mo. 2 (Financial Details): Financial details of the carpet &rea with per Sg.Ft. rent (inclusive of all liabilites, mamtenance charges
alc.} and lease parod options and total perod of lease details. All Present and future taxes such as housadpropary lax and other taes of
the Premises iobe borme by owner only,

Both Parforma, terms & condifions can be obtained from Bank of India website [URL-www bankofindia.coin), Zonal office Dalhi NCR
address at Batra House, Ground Floor, Plot No.-52,Sector 32, Gurgaon, Haryana-122003. Bank reserves rght to cancel any
proposal or all proposals wihout disclosing any reasons,

Wobe: Approved Map of Building along wih docurments of property ownar. If any document mizsing then Technical bid will be automatically
rejectad

Date: 18.07.2025

Zonal Manager, Delhl NCR Zone

PUBLIC NOTICE
Mohice |tz haraby given thet Share
Carlificata Numbar 1136308 &

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that part and parcel of the property consisting of Shop no 60, New Anaj Mandi,
Within the registration District Nuh, Haryana - 122107 admeasuring 182.00 5q
yards in the name of Mr Divesh Kumar.

Bounded: On the Morth by - Shop No 61, On the East by : Road, On the West by
Service Road, On the South by : ShopNo 53

Date : 17.07.2025, Place; Sohna Authorised Officer, Bank of India

CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express

Group’s authorised Classified Ad Depots

EAST
PATPARGANJ :

NICATION, Ph.:
SHAKARPUR :
Ph.: 9350309890, 22519890, 22549890

WEST

9810029747,

NAGAR : MITTAL ADVERTISING,

FRORM ANYTHING TO EVERYTHING,

— % The indian EXPRESS _
«Classifieds
-

CHAVI ADVERTISERS, Ph.: 9899701024,
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU-
42421234,
PARICHAY ADVERTISING & MARKETING,

JANAKPURI : TRIMURTI ADVERTISERS,
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM-
PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.:
9310333777, 9211333777, 9810883377,

9810538183, 9555945923, MOTI NAGAR :
TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133

12942449 lor 147 eguily shanes sacn
of Rz W- (Rupees Tan Only} Faca
Valug bearing . Disfinclive Bao. (3]
EF435545 - ETA350961 & 171005516
1595462 of WS, GlazoSmithKline
Pharmaceubicals Lid e Folic Murmber
0313111, maving E5 registared affics
al- Kfin Technologies Ltd. LUnit:
GlaxpEmihkline Pharmacaulicals L
“Sedoniem Tower-B, Plot e 31 & 32,
Financial District, Nanakramguda,
Serilingampally, Hyderabad - 500032
Registared in the name of Vesna
Israni have been kost [ have appked
to te company for issue  duplicats
shares cartificate. Amy parsoa wha
haas and clmim in resped of the said
ghaes camficala  shoukl |Eﬂ;E ELICN
clagm with the company within 15
s al the publicatian af [Fs palice.

PUBLIC MOTICE
Punic al lange beng mformed that ry clenl

IHH'LHE RHAN 500 LATE [S888 RHAN R
(HMO244, WA BASTL JAMIA NAGAR,
|CeHLA, WEW DELHI-11 125 has debarmed,
{dizowned, and-seversd all relalions wih her
gl namely MOHD KHALED MALIK wih
rmedale affect fromy gl his: Immovats
|Properies and Movabtée Assets, as he hawe
|becorme unfaithful; dishonsst, discbediant &
hawing bad behayior towards my chent
\Anyboly deafing with himewall do 5ol their
{omm gk and responsibliies and my dients
|wil not ha msponsble for-any act dead
|kabiities, francid tansattions o deakng
{daona by Fim, My clierd has debarsd, dsown
lard sevared gl ralations with ham
|RahimuBah Ansan (Achocsta) F-1209
Jogha Extn.. Jamia Nagar, Delhe1310025

ing

22017210,

0120-6651214

Ph.: 9810234206,

Call

PUBLIC NOTICE

I, RITU KAGPAL wife of Sh. Sumil
Magpal. Hia BA-3TE, Ashak Wikar,
Phase-1, Delhi, ami the soie cwner and in
poasassion of Endrg Freehold Progarty
Mo AT, i Black-G, wilh &35 mallsmice
rights, lard araa maasuring 300 sq yds.,
shialad gt Ashok Vinar, Fhase-l, Dethi.
Somae grginal decuments e DDA
AFcimant Latter. Posseszicn Lether, Sile
Possessien: atc. af the above sald
Pregeity Fareé hedn o and nal raceakie
il dale againsl which | have ndgad the
Complart with Police Departmrent, Dethi
vide LR Mo A0212E5/2025 on
17.07 2025, if emvoody found, ihe samae

NEW MOTI
25178183,
UMA ADVER-

Ph.:

Y For All Advertisement Book

S || 777 |

epaper.ﬁnan{:iaiexprea.mn‘. .

may submit ar contact o mea 5811720163,

New Delhi

LVijay Kumar s/o-Dashrath
Modi,R/0 Machhali Mohalla,
PO.Giridih,Ps-
Giridih,Jharkhand-
815301,have changed my
name to Vijay Baranwal per-
manently 0040800120-3

I,Tanvi D/o Gurmeet,House
No.147,Ward No.4,Guru
Charan Pura,Rohtak,
Haryana-124001,have
changed my name to Tanvi
Kawatra for all future purpos-
es. 0040800120-10

I,Suresh Garg,s/o Shiv Narayan
Gupta,R/0 1/2321,Ram Nagar
Mandoli-Road, Subhash Marg,
Shahdara,Delhi-110032,have
changed my name to Suresh
Kumar Garg permanently

0040800120-5

I,Sharda Rani w/o Hans Raj
R/0.H.No.76,Ward No.1,
Alhapur,Near Dispensary,
Palwal Baghola,Haryana-
121102 have changed my
name to Sharda permanently

0040800120-9

I,Rakshit S/o Narendra
Kumar,R/0 504, HIG Block-
1,DDA Flats,Motia Khan,D.B.
Gupta Road,New Delhi-
110055,have changed my
name to Rakshit Khoba
Permanently. 0040800120-4

I,Mohammad Ziaur
Rahman,S/o-Late Mohammad
Fazlur Rahman,H.No-B-16,
Third-Floor, Left-Side,Johri
Farm,Noor-Nagar
Extn.,Okhla,South-East
Delhi,Delhi-110025,have
changed my name to Mohd
Ziaur Rahman,permanently.

0040800120-7

I,Khazan Singh,S/0 Sube Singh
R/o Plot No.67,Block-B,Pocket-
3, Sector-17, Dwarka,Delhi-
110078,have changed my
name to Khazan Singh
Birhman. 0040800100-10

I,Amra Begum W/0 Amir
Hasan,R/0 D-53/3-A,2nd Floor
L/S Gali No.18,Chauhan
Banger, Seelampur,Delhi-
110053,have changed my
name to Aamira Begum.

0040800120-1

I,Aisha w/o Irshad Ali R/o
B2/32-A,3rd Floor, Yamuna
Vihar, Delhi-110053,have
changed my name to Aisha
Khan Permanently.

0040800120-2

I, Vandana Devi Garg w/o
Balwant Rai r/o E-1/75,
Sector-7, Rohini, Delhi-110085
have changed my name as
VANDANA DEVI. 0040800030-1

I, Sufiya Junaid W/0 Junaid Ali
Beg R/0 4/567, Street-6, PS
Kwarsi, Jeevangarh, Aligarh
have changed my name to
Sufiya Kamar. 0070978763-1

I, Shivani Chhillar w/o Krishan
Chhillar r/o0 111, Tower -2, DLF
Capital Greens, Moti Nagar,
Delhi-110015 have changed
my name to SHIVANI VARTH-
VAL. 0040800045-1

I, SHIVANGI BISHT d/o VINOD
SINGH BISHT r/o T-238/A,
Baljeet Nagar, Patel Nagar,
Delhi 110008 declare that
name of my mother and
father and has been wrongly
written as BHAWNA and
VINOD BISHT respectively in
my all educational docu-
ments. The actual name of
my mother and father is
BHAWANA BISHT and VINOD
SINGH BISHT respectively.

0040800044-1

I, Kuresha Khatun W/o
Hashmat Ali Ansari R/o C72,
Sec-B1, Tronica City, Loni,
Ghaziabad have changed my
name to Kuresha Khatun
Ansari. 0070978758-1

I, Hashmat Ali S/o0 Mohd Sarif
R/o C72, Sec-Bl1, Tronica City,
Loni, Ghaziabad have
changed my name to
Hashmat Ali Ansari.

0070978757-1
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ceontineed from previous pige

8.17 The issued and paid-up share capital of PAC 2 has been updated in paragraph 5 of Part B of Section IV | B22 The Letter of Offer has been updated to refiect the rationaledntention of the Acquirer to Egier ino the Share No. Name of Activity Original Schedule of | Revised Schedule of
|Background of the Acquirer and fhe PACS) on page 44 of the LoF to read as follows: i Purchase Agreement with the Target Company and 1o include the list of Target Group Entities {other than the Activities Activities (Day and
: Targat Company) and their countries of incorporation and opedations. Piease refer to Paragraph 4 of Section (Day and Date}t Date)
Ordinary Shares 5 V1 {Background of the Target Company) on pages 49-50 of the LoF for further details. Paragraph 4 of Part F of _ _ y - _ _
Name of Australian New Zeatand Singapore United States i Section | (Acquirer, PACS, Sellers, Target Company and Open Offer) of the DPS stands accordingly amended. 10. | Date of pubkication of the Open Offer opening public| April 22, 2025, Tuesday| July 18, 2025, Friday
the Share-|  Dollars Dollars Dollars Dollars | B:23 The Letter of Offer has been updated to include the composition of the Board as on the date of the Letter of anneuraT, in- WIEAEspp R T T 1o
holder Offer. Please refer to Paragraph 13 of Section V| {Background of the Target Company) on pages 51-52 of the DP3 has been pubished
Numberof | %of |Mumberof| %of | Number % ofthe! Numberof | % ofthe | LoF for furher details. 11. | Date of commencement of the Tendering Period April 23, 2023, July 21, 2025, Monday
Shares the Shares the |ofShares| total Shares total . B24  The Letter of Offer has been updated to include details of darifications sought from the Target Company by BSE Wednesday
tatal total lssued lssuad i in relation toa communication dated January 26, 2025 on bahalf of anomymous whistlieblowars. Pleasa refer to 12. | Date of closure of the Tendenng Penod May 07, 2025, August 01, 2025, Friday
issued issued shares shares i Faragraph 16 of Section V1 (Background of the Tanged Company} on page 52 of the LoF for further detads. Wednesday
shares shares . B25 Th?tiﬂﬁﬂr I}a: GEEETS E'EEI'II;FEE’[T b l_'EiﬂEE the h&é financial Trﬂ"fﬁi[iﬂg of th_elTargei Eu;‘ngany E?Ei: 13. | Last data of communicating the refection/acceptance|  May 22, 2025, August 18, 2025,
KKR Asian | 30.425.490 | 100.00 | 17,759,274 | 100.00 | 6,505,235 | 100.00 | 213,304,137 | 10000 | C 18, R, EMOch SO el SN SIMC TR 55, DAL S A0 ST YRkl SO0RE LT e and completion of payment of consideration or Thursda Monda
gty 31,2022, March 31, 2023, March 31, 2024, and March 31, 2025, Please refer o Paragraph 17 of Section VI Sl o B Shires o e Ul Shemsoiiaiie J ’
508 = (Background of the Targe! Comparty) on pages 52-54 of the LoF for further details. Paragraph 10 of Part F of : =
P ! Saction | {Acquirer, PACs, Sellars. Targat Company and Oipsn Offer} of the DPS stands accordingly amended. 14. |Last date for publication of past Open Offer public|  May 23, 2025, August 25, 2023,
! 18511 r }
_Tn"fal ﬂu,daﬁﬁﬂu 1_ﬂ_l}_|]|!] 17,759,274 | 100.00 E@E'_H;E'_M@_ _EFLHEJ.E L E_ﬂﬂ:llﬂd__ 8.26 The pre and post Offer shareholding pattern of tha Target Company have baen updated as on July 07, 2025 ::;:éuncemaa_l h H;E Wewspapers in which the DS Thurszay Maniday
: i.e., the Idenlified Date. Please refer to Paragragh 18 of Section V| (Bacrground of the Target Company) on i ol

Preference Shares : pages 54-55 of the LoF for further detals. # The original schedwe of activities was indicative (prepared on the basis of timelines provided under the SEE
1 x : ; : i
Name of Australian New Zealand Singapore United States . B.2T The Letter of Offer has been updated to include the amount of Line of Creddt in Indian Rupees. Pleasa refer (et} ReguRlons) g " 0BG 1) mcfe.p! -::n.’rJ:t.e Fiagivel Si.a.u..m.-}f.ﬂ._np s
the Share- Dollars Dollars Dollars Dollars _ to Paragraph 2 of Par B of Section VIl (Offer Price and Financial Arrangsments) on page 58 of LoF foe further Where last dates are mentioned for cerain achivities, such activilies may take place on or before the
holder = details, Paragraph 2 of Section \ of the DPS stands accordingly amended. respechve last dales.
Mumberof | % of | Numberof | % of |Numberof| %of | Numberof | %ofthe | - 528 TheLetterof Offer has bean updated by inchede that the documents will be availabla for inspection o the Public @ There has been mo compeling offer
Shares the Shares the Shares the Shares total Shareholdars elactronically during the Te;m_:lering Period. Please refer to Saction X1 (Docaments for Inspection) " Actual date of recaipl of SEBI's final ahservations on the DLOF
| total total Lintal Issuad on pages &5-66 of the LoF for further details, " Date faling on the 10th Warking Day pnor to the commengement of the Tanderng Perod, The ldentified
issued issied issued shares . BZ9 The Letter of Offer has been updated to include that the Acquirer has acquired control over the Target Date is only for the purpose of determining the Public Sharahoiders as on such dafe to whom he Letter of
shares shares shares Company on May 30, 2025 in accordance with the SEBI (SAST) Requiations, prior to the commencement of Offiar would be sent. AN the Public Shareholders (registaned or unregisfarad) are eligible fo parficipate in this
KKR Asian | 273 829,407 | 100.00 | 159,833 456 | 100.00 | 58 547,116 | 100.00 | 2,011,687,450 | 10000 | the Tendering Period for tha Cpen Offer, and the accaptance of Equity Shares lendared pursuant 1o the Open Open Otfer at any fime prior to the closure of the Tendering Period.
Fund IV : Offiar wili be '”"F'_ID”‘E“H by the Acquirer and PACs through the Acquisition "":'r'"';'d':“‘"’ as provided under the - 40 The Acguirer, the PACs and their respective directors accept full responsibiity for the information contained in
SCSp i MEF’E Circular ?n?hamgrdlr!g;g.r 'IU-'E lII'f'F I:ITIUEI&“;?E.E[;WW[ iiag?] Frz@h?j” ] h1;_35 E?E:rgﬁ:dmmt&:mﬂ this Pre-Offer Advertisement cum Carrigendum {other than such information &5 has been abtained from public
Total 273,529.407| 100.00 [159,833,456 | 100.00 | 8,547,118 100.00)| 2.011,687,450 | 100.00 | : of #-u:leiﬂancij mmufﬂhlm:rﬁen‘lljenll. Ir1|T wE-.hv of |I::I|1E::§:.-1I'{:nrErr'ua|1t:u:-h::|3d. the g&f'_ﬂs:llresl_wll:h r:;f}?t mllh'? and alsc for the obligations of the Acquirer and the PACs laid down in the SEBI (SAST) Reguiations in respect
Paragraphs 5 and 6 of Part C of Section | (Acquirer, PACs, Selers, Target Company and Open Offer) of the RCCARIInce - an AIAMAI LI 119, CPRR-CIHar: 1NAVE. hees apEopnabay ambnded If e Laner b | of the Open Offer.
oPS 9513?1:1 accordnal d e Tt it he ) 1 Saection 1X {Procedura for Accepfance and Seffisment of the Opan Cffer) on paga 63 onwards of the LoF; and . . . i . . . . L
gty amended 1. This Pre-Ofier Advertizsemani cem Corrigendum i expected to be available on SEBI's websile [www sebi.gowin.

5 : i (i} Sechon X [Compliance with Tsx Requirements] on page 74 onwards of the LoF. Section Vill [ FProcedurs
8.18  The Letter of Offer has been updated to reflect that the beneficiaries of PAC 3 are 7 (seven) elgible employees - ; s - £ Men.Ba ‘ f ¥ af the OE i
of the Setfior. Please refer to Paragraph 3 of Part C of Section IV [Background of the Acquirer and the PACS) :_i'il'_;::'d”eﬂ'dﬁrfﬂﬁ‘ e Equity Shares in Case of Non-Recsipf of Lefter of Offer) of the DPS stands accordingly

on page 47 of the LoF for further detadis. Paragraph 3 of Part D of Section | (Acguirer, PACs. Sefers, Targat I Iak, Kotak Mahindra Capital Company Limited

Comparny and Open Offer} of the DPS and paragraph 3 of the PA stand acoordingly amended, : 4 Revised Schedule of activities ZTBKLC, 151 Floor, Ploi Moo =27, "G’ Block, Bandra Kurla Complex,
L : ; i i P P ; - 81 The disclosures in the DPS under Section V)| [ Tenfative Schedule of Activly) and in the DLoF under Section Investment Banking Bandra (East), Mumbai - 400 051
8.19 The post-transaction sharehoiding of the Seller pursuant to the First Closing has been updated in Paragraph 1 : ; o ] . 4 :
of Section V (Detais of the SEI.I.EF:,? on pages :ﬂfag of the LoF o '-'E'-EEIE-E fcﬂ-:w.rs: o s : I (Tentanve Schedula of Major Activitins Refating fo the Offer] has been modified in the LoF and appear undar Contact Person: Mr. Ganesh Rana
; : Section | | Schedwle of Major Activities Relstimg Io the Open Offer) on page 2 of the LoF as follows. Section Vil Tal. Mo +81 22 6218 5905
Detalls of shares! voting rights held by the selling shareholder | { Tentative Scheduls of Actvity) of the DPS stands accordingly amended, Fax No.: 481 27 £713 2447
Part of Pra Transaction!" Post Transaction™ i Email: hcg.openoffeni@koiak.com
Serial | | promoter e B ; Wo. Name of Activity Original Schedule of | Revised Schedule of SEBI Registration Number: INM0OO0DS704
No. group | Numberof | % of Expanded | Number | % of Expanded Activities Activities (Day and Validity Period: Permanent Registration
(Yes! No) | Equity Shares | Voting Share | of Equity | Voting Share | (Day and Date)* Date)
Cophtal | Shaes | CapMl | |1 [lsveofthePublicAmouncement | February23,2025 | February23, 2025 | KFin Technologies Limited
1. |AcesoCompany | Yes | BA1.34.078 6.3 1.£2,06.043 B.55% ? 2, |Publication of the DPS in Newspapers March 03, 2025 March 03, 2025, AKFlNTECH Selenium, Tower B, Piot No- 31 and 32, Financial District,
Pta. Lid ; l Monday Monday Nanakramguda, Serilingampally. Hyderabad
Nt | | 3. [Last date for fiing of the Drah Letier of Offer with]  March 10, 2025 March 10, 2025, Rengaieuy- s IRz, TNl ok
(1} The pre-fransaction sharehioiding percentage of the Seffer is calculafed on the basis of the Expanded SER| Monday Monday onkac: Parson. ir. i Murail fishna
ting Share Capilal a5 on the date of this Lefter of Offer. ' TS TrEr—"TT o ; March 25. 2025 March 25 2025 Tol, No.. +31 4 E?_:E 2222180004001
i T ¥ T T
(2) Assuming full scceptance under this Open Offer and purchase of only the Flest Tranche Shares under the | ' 1321”:%?3 OF pRDlic-anHoURCaMmEnt. 1or. compeling Er'cl'ueﬁdla-- ’ a:'cumj'aﬁ ' E“ F{nh ,311 LiRHE 1?3@“ ik o
SPA, If the percentage of Diluted Voting Share Capital held by the Acquirer and PAC 3 upon completion | I o ! Sgﬁi; R bl GEEHG:; 4 INEWD.ESE;H
of acquisition of the First Tranche Shaves along with Equity Shares that are validly tendered by the Public | 5. |Last date for receipt of comments from SEBI on|  April 02, 2025, Juty 03, 2025 CIN Léﬂﬁ;ﬁ;’gﬂg[”m;m
Shareholders and accepled by the Acquirer under this Open Offer iz less than 54.00% of the Diluted the Draft Letter of Offier (in the event SEBI has not Wednasday ‘I"H“'iii'fhl' Period: Parmanant Bamistration
Voting Share Capifal, then Acquirer andior PAC 3 will acquire the Second Tranche Shares as set outin | soughl clanfication or additional information from ; g :
paragraph 3,1(1) of Part A of Sechian Il (Background fo e Open Offer) of this Lefter of Offer, and the pos! | the Managar to the Cffer)
fransachion shareholding of the Seiler will accardingly charge ; | 6. |ldentified Date® April 04; 2025, Friday | July 67, 2025, Monday Issued by the Manager to the Open Offer
Paragraph 1 of Part E of Section | {Acguiner, PACs, Sefers, Tangel Company and Open Offer) of the DPS and - | 7. |Last date for dispatch of the Lettar of Offer to the | prl 15, 2025, Tuesday| J
i : ! r | | 4 . | - 5 + 'r' UI"' 14. EDEE MI:II'I':IE':.' F d hE'h H q_l-_th A . "d th FA':
afEgIpe - PA star au:::u:uru:lmgrg.-.arr.el.'r!jed. _ : Fublic Shareholders whose names appear on the ot il i naliis g :
Y r F i
" oy e Seler i AR o T AT S p T NI DT ot | (o S TRy ch e i d Hictorae foicoon o Mesker i el || - OIS Foud | WIEBY e {
fssved Equity Shares o the Seller by way of p felstential allobent and o Salir kad mide s open oerto | 8. Last date by which a commiliee of u?daperm}&nl Apell 21, 2025, Monday | July 17, 2025, Thursday Pte. Ltd. (Acquirer) Pte. Ltd. (PAC 1) [ nts Pta. Lid. (PAC 2) (PAC 3)
the public shassholders of the Target Company. Please refer to Paragraph 4 of Section V (Defals of the Seller) directors of the Target Lompany is required to give Sl Sl Sdi- Sl
on page 48 for further details. | its recommendation fo the Public Shareholders for i
8.21 The Latter of Offer has been updated to include the detaiis of Equity Shares of the Tasget Company held by | this Open Offer
Dr. Ajaikumar B S and the Public Shareholders which are pledged as of the ldentified Date. Please referto | 9. |Last date for upward revision of the Offer Price|Aped 21, 2025, Monday f July 17, 2025, Thursday | Place: Singapore! Mumbai
Paragraph 3 of Section VI {Background of the Target Company} on page 49 of the LoF for further details. i | |andior the Offer Size Date: July 17, 2025

Adfac tors/ 239025

B0 fharard fofdres

. 2 (] [0 Rttt ————

B Ujj1vAN SMALL FINANCE BANK T T OIS o
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400 051 9§ETSE : www.truhomefinance.in

¥ fecei-110057
FI NCDR P geaTy: 011-4948 7150 , dvarer: 011-4948 7197, 011-4948 7198

3@: litigation@herofincorp.com, dg&Tse: www.herofincorp.com
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PASHUPATI DAIRIES PRIVATE LIMITED
OPERATING IN MANUFACTURING OF DAIRY PRODUCT AT
SAHARANPUR, UTTAR PRADESH
(Under sub-regulation {11 of regulation 364 of the Insshvency and Banknaplcy Board
of India {Insolvancy Resolution Procass for Corporate Persons) Regulabons, 2016)

RELEVANT PARTICULARS

1. |Neme of the corporate debtor-along with | M/S PASHUPATI DAIRIES PRIVATE UMFEE;
PAN & CIN/ LLP Mo, PAMN - ARDCPADTAR

CIN - 520401 2003PTC273781 |
F-82. 15t Floor, Shivaji Place Ragoun
Gardan, YWest Dalki, Naw Dalki, Dalhi,

I, DT

. |URL of websia )

4, |Detals of place where majity of fleed | Village Kumbar Hade NH-T3, Dehradun

asgets are looated Road, Saharangur, Utlar Pradesh, 247001, |

2. |Address of tha raqisierad afice

5. |Installed capacity of man products? B,
SEMVICES

B. ﬂuﬁnlil',.' A value ol main prodieckss il
services sold in |est finencial yesr

7, |Number of amployses) workman HNIL

Balance Shaat far FY 2024-25
Balan:se Shaalt for FY 20231-24
W, SR IDE SO,

B. |Furher detads including kst availabia
financial slaterrants (with schadules) of
v wearg, |ists of cradilors are available
ai URL:

8, |Eligib@ty for resohfion aoplicanls under
secton 25(24h) of the Coda i avallabda

Ddaits can be Sownloaded lrom
W, 1A ATTIDG. SO,

af URL:
14, |Lagd daba jor recend ol expression ol P2 pqusd, 025
nteras]

17, |Dade af issue of prosesional ksl af
progpectve resolullon applicants

12, |Las! date for submissan of obseclions to
provissanal 18]

13, |Dade of issue of final list of prospactive
resaiuban ap plicanis

14. |Date of issua of information
muEmerandiam, svalRion madny and
raquesl far resalution plans ta
prospecive resolution apglicants

15, |Las! dalé for submisson of resohiion
plans

12% Aipgusd, 325

17 Bugist, 2025

27 Bugust, 2025

1= Gaptambar, 2025

% Dalaber, 2325 by Gocd P

Theough emal a5 well 23 through Hard
copias o be submitied 1o Mr Sandeap Goel
Resodufion Prolessional

Ofice.al -

STALWART RESOLUTION
PROFESSIONAL LLP

S0 73, Pitampura Delhi 110034
cirp.pashupeti@gmei com

16 |Procass amail id to submit Exprassion of
interest

CMA Sandesp Goel

Resaolution Professional
(IBEIIPA-003/IP-N00073/2017-18110583)
AFA No . AASMDS8I01300626/ 301302 valid upto 30.06.2026
Mis Pashupati Dairses Private Limited [Under CIRP)

Diabe: 18,07, 2025
Regd. Offica: S0 - T3 Pitampura, Mew Delhi 110034

Place: Delhi

Balmer Lawrie Investments Limited

[A Government of India Enterprise]
CIN: L65999WE2001G0I093759

Ragd. Office: 21 N. 5, ROAD KOLKATA - 700 001. Ph.: {033) 2222 5227
7 E-mail: lahoti.a@balmerlawrie.com, Website: www.blinv.com

NOTICE

TRANSFER OF EQUITY SHARES TO THE DEMAT
ACCOUNT OF THE INVESTOR EDUCATION AND
PROTECTION FUND (IEPF) AUTHORITY AND
UPDATION OF PAN AND KYC

Thiz Motica is given pursuant to the provisions of Section 124 of the Companies-Act,
213 Mha Aoy read with the Invesior Education and Protection Fund Authority
(Accounting, Audt, Transfor and Refund) Rules, 2016 notified by the Ministry of
Corporate Affairs (as amended) Mhe Fules™),

The Act and the Rules, inter-alia provide for transfer of all shares 1o the Dermal Accound
of the IEPF Autharily in respect of which dividend remaing unpaid or unclaimed for
E.'E'J'E‘“.[ZDIEE-!’.I.I'.I'.I'E'}'EHTE..

The final dividend for financial year 2017-18 wih réspect fo the shares held by the
shareholders (as referred above) shall be due for transfer to IEPF A'c on 19.10.2025
upon completion of seven years. For-all such cases wherg the Final dividend from
Financial Year 2017-18 to Fmancial Year 2023-24 would be found to remain unpad!
unclaimed for seven consecufive years, the underiving shares shall also be fransferred
by the Company to the Demat Account of IEPF as per Section 124 of the Act read with
the said Fules within 30 days of the due date.

Aocordimgly, individual communication has been sent to all the concerned
shareholders, whose shares(s) isfare die o be fransfarmed to the Demat Account of
IEPF Authority at their address available with Balmer Lawrie Investments Lid. (the
Comgany). The Company has also uploaded on its websita hitps.fww blinv.com/
abl.php# = ex=lo?e 20 2023% 20245 505 34, (Chck%20heng) -Financials narmes and
ather prescribad details of such shareholdess

Further, please note thatin terms of proviso to Section 124(6) of the Act read with Rula 7
of the IEPF Rules, once the shares are franslemad fo the IEPF Authonity, the caimant
may clamm the said shares by making an online application m Web Form EPF-G6 a5
prescribed by the MCA, which is available on the website of the MCA al
hitps. vy mca.gov. in'contentmea’giobalienhome himl by following the procedurs,
Infer alia, envisagedin the said Actand [EPF Rules, Claimant are advised to appraach
the ComparyRTA along with required documents for issue of enfilement lelter before
filing claim with [EPF Aithonty for which the process as stipulated under the Companies
Act, 2013 and SEB| Regulabions/circulars is fo be followed

i may be notad that voling rights on the shares ransfermed to the Fund shall remain
frozan undil rghtful owmer claims the shares.

Incase the concamed shareholder desires 1o hold back his/her holding of shares of the
Comgany fram beang transfermed 1o the demat account of the [EPF Authority, hevshe is
requastad to claim his unclaimed dividend for the financial year 2017-18 and onwards
an of before 18th Oclober, 2023 by submission of requisite documents fo tha
Comgany's Registrar and Share Transfer Agent, C B Managamen! Servicas (P) Lid.,
Fiasol Court, 20, S RN Mukherjes Road, Kolkata-700001, Tel No, 0233-6806 6200, E-
rmall; fad@cbmst.com. Please quole your Foliod DY Chenl 10 No. in all your documents
and also atlach photo copy of your share certificats (bolh side) for those holding shares
in physical mode or send relevant client master listin cases the holding 5 in Demat mode,

Kindty note that the aforessid procedure is only applcable for shareholders themsehes
claiming ihe shares and not the claims made by the legal heir and other claimants or
cases of fransmission efc, for which fhe: procedure should be followed as. per the
Companies Act- 2013, read with the rules framed thereunder and SEBI (LODE)
Regulations, 2015.

Further in terms of Maszter Circular Mo, SERIHO'MIREDIMIBSD-PoliPICIR202599

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

GREENPANEL

Special Window for Re-lodgement of
Transfer Requests of Physical Shares of

Greenpanel Industries Limited

Pursuant to SEBI Circular No. SEBI/HO/MIRSD/MIRSD-POD/P/CIR2025/97
dated July 2, 2025, shareholders are hereby informed that a special
window is being opened for a period of six manths, from July 7, 2025
to January B, 2026 to facilitate re-lodgement of transfer requests of
physical shares.

This facility applies to transfer deeds lodged prior to April 1, 2019,
which were rejected, returned, or remained unattended due to
deficiencies in documents, process gaps or other reasons.

Shargholders who have missed the earlier deadline of March 31, 2021
are encouraged to avail this opportunity by submitting the requisite
documents to the company's Registrar and Transfer Agent Le. MUFG
Intime India Pvt. Ltd. at C-101, 247 Park, LBS Marg, Vikhroli West,
Mumbai - 400083.

i.8; KFin Technologies Limitad ('KFntach’) &

For Greenpanel Industries Limited
Lawkush Prasad
Company Secretary and VP - Legal

Date: July 17, 2025

Place: Gurugram Members will be able to attend the 47

— MOF | Pre-Laminated MDF | Wooden Flooring | Plywood —— | No- 37 inthe Notes of47° AGH Notice
GREENPANEL INDUSTRIES LIMITED
Registered & Corporate Office:
DLF Downtown, Block-3, 1% Floor, DLF Phase-3, Sector 25A,
Gurugram-122002. Haryana, India
Phone No.: (+91)124-4784-600 | CIN : L20100HR2017PLC127303
Email: investor.relations@greenpanel.com

Website: www.greenpanel.com

fhroug their demat accountsiwebsites of

RTAat einward. ris@kfintech. com

111 punjab national bank

oed o e e o o4 SAKK apan’

STRESSED ASSET MANAGEMENT DIVISION (SAMD), HEAD OFFICE
PLOT NO.4, SECTOR-10, DWARKA, NEW DELHI-110075

hitpsVewoting kKinlech.com.
Al the Members are informed that;

17.06.2025 '
ORDER OF THE COMMITTEE-2 FOR IDENTIFICATION OF WILFUL DEFAULTERS .
PASSED IN PROCEEDINGS CONDUCTED AT HEAD OFFICE ON 13.06.2025.
M/s Margdarshak Financial Services Limited (Rs.34.46 Crore) i,
SAMB: Delhi
Date of NPA: 10.05.2021
In terms of RBI Master Directions RBI/DoR/2024-25/122 DoR.FIN.REC.No.31/ .
20.16.003/2024-25,30 July 2024, a meeting of the Committee for Identification of Willful
Defaulters of the Bank was held on 29.03.2025. The Identification Committee concluded
that events of willful default in the Borrower’s account(s) had occurred and gave its
approval forissuance of Show Cause Notice for identifying the following person(s) as wilful
defaulters:
1.M/s Margdarshak Financial Services Limited (Borrower)
2.Sh.Rahul Jessel Mittra (Promoter Director)
3. Sh. Arup Jyoti Rai Baruah (Director) wil.
4. Smt. Saroj Topno (Director)
Accordingly, Show Cause notice of 21 days was issued on 02.04.2025 to the above
Borroweri.e M/s Margdarshak Financial Services Limited & its related parties who were Wi,
involved in the events of default. They were informed, if they so desire, they can make a
representation to the Bank within 21 days from receipt of notice, as to why they should not
be classified as wilful defaulters. Inspite of service of the said show cause notice(s), no
reply/representation was made by Borrower and its related parties.
The Identification Committee in its meeting held on 13.06.2025, after due consideration of
the facts on record observed that the Borrower & its related parties defaulted in
payment/repayment obligations to the Bank and were involved in events of default, are fit
to be identified as wilful defaulters on the following ground(s) specified in above mentioned
Master Circular of RBI:
Diversion of Funds:
M/s Ravi Rajan & Co. Forensic Auditor, mentioned in his report dt. 21.09.2022 that M/s
Margdarshak Financial Services Limited (MFSL) has submitted the same ‘Receivable
statements’ to multiple lenders since name, loan account name, amount and purpose etc.
was same in all these statements. And it is also observed that majority of lenders are
having exclusive charge on receivables against which loan have been sanctioned by e-
UBI.
Forensic auditors further state that as per the terms of sanction for term loan facilities
advanced by e-UBI, the specific loan receivables of the borrower company arising out of
the Term Loans sanctioned by e-UBI was to be exclusively first charged with e-UBI.
However, borrower company shared the same security with other lenders such as Caspian
Impact Investment P Ltd., Bandhan Bank, SIDBI, Ujjivan Finance Small Bank, UC
Inclusive Credit Pvt. Ltd, and Alwar General Finance Company P Ltd.

change it subsequently;

the AGM through VG OAVM;

not be entiled to cast their vote again

date only shall be antitlad o vols using

the Nedes ofd77 AGM Motica,

It is also observed by Forensic Auditor that there seems misrepresentation of facts by| | thed 7 AR,
borrower as evident from anomaly in voter ID records of customers and duplicate records

of customers in various receivable/book debts statements submitted to lenders having

exclusive charge on receivable/book debts. Date: July 17, 2025

All of the above-mentioned events indicate Diversion of Funds.

Place: Bangaluru
ORDER OF THE COMMITTEE FOR IDENTIFICATION OF WILFUL DEFAULTERS:

3 Biocon

BIOCON LIMITED
CIN: L24234KA1978PLCO03417

Regd. Office: 20th KM, Hosur Read, Electronic City, Bengaluru - 560 100, Karnataka, India.
Phone: +91-80-2808 2808; Fax: +91-B0-2852 3423
E-mail; co.secretary@biocon.com; Website: www.biocon.com

NOTICE OF THE 47™ ANNUAL GENERAL MEETING AND E-VOTING INFORMATION

NOTICE is hereby grven thal the 47" Annual General Meeting ('/AGM') of Biogon Limited { he Company’) will be held on Friday, August
08, 2025 at 3:30 P M. {I5T) throwgh Video Conferencing (VC') or Other Audic-Visual Means ("OAVM'), in compliance with Circular No

142020 dated April 08, 2020, Circular No, 1772020 dated April 13, 2020, Circular No. 202020 dated May 05, 2020 anvd subsequent
circulars izsued in this regard, the iatest being General Circular Mo, 092024 dated Seplember 19; 2024 iszuwed by the Ministry of
Corporate Affairs ['MCA') (hereinafter referred to as BICA circulars’)y and ofher applicable provisions of the Companies Acl, 2013 ('the
Act’) read with the Rules framed thersunder, the SEBI (Listing Obligations and Disclosuss Requirements) Regulations, 2015 ('SEBI
Listing Regulations, 2015°), 1o fransact the business as set forth in the 477 AGM Notice

In complance with MCA Circulars and SEBI Circular Mo, SEBIHONCFD/CFD-PoD-2/PICIR/2024/1 33 dated Oclober 03, 2024, the
Company has sent the Mabice of the 47 AGM along with Integrated Annual Report for the FY 2024-25 on Thursday, July 17, 2025,
esectronically to all Members whose email addresses are registered with the CompanyRTADepository Parlicipants as on Friday, July
17, 2025, Members. may note that the Notice of AGM along with the Integrated Annual Report, instructions for remote e-voting and
participation in the AGM through YCIOAYM are alzo made available on the website of the Company al wanw biocon.com, website of the
stock exchanges i e, www bsaindia.com and www nseindia.com and on the websita of the Registrar and Share Transfar Agant {'RTA)
8. https:levaling kfintech.comi, Tha dispatch of Nolice of the AGM alang with Integrated
Annual Report through emails has been completed on Thursday, July 17, 2025, Additionally, in acoordance with Regulaton 36(1)(h) of
the SEBI Listing Regulations, 2015, the Company has also sent 3 ketter to shareholders, whose e-mail IDs are not registered with
Company/RTADepository Participants, providing the weblink including the path of Company's website from wheee the 47" AGM Nodice
and Integrated Annual Repart for FY 2024-25 can beraccessad.

AGHN through VCROANYM - as per the platform provided by the Company's RTA at

hitps-lemeatings kfintech.com. The detailed procedurs for attending the AGM theough VE [ OSVM is explained in detall under Point

Pursuant to Section 108 of the Act read with Rule 20 of the Companies {Management and Administration) Rules, 2074, Regulation 44 of
SEB| Listing Regulations, 2015 and the Secrefarial Slandard on General Meating ('55-2) issued by the Instifute of Company
Secratanes of Inda (1C5]'), as amended from time io ime, the Cormpany s pleased to provide remaote e-voling facility to all its Membears
lo cast their vole electronically on all resclulions as sef forth in the Notice of the AGM through the electronic vobing systerm of KFintech
from & place other than the venus of the AGM { remote e-voling')

Further, pursiuant to SEBI Circular No, SEBI'HOICFDY CMDICIRPZ020v242 dated Dacember 09, 2020 on “e-Voling facility provided
by Listed Entities”, e-valing process has been enabled for all the indidueal demat account holders, by way of single login credential,

DeposstonesDepository Participants, in order fo increase the efficiency of the wobing

process. Members are advised to update their mobile number and email Id with their DepositodesDepository Participants in onder to
acoess e-voling facility. The procedura to login and access ramota e-voling, s devised by the Depositories is given inthe AGRM Notica,

tembers holding shares in physscal mode whose email 1D is rot regisiered and who wish to recaive the Naotice, Annual Report and all
othar commignications by the Company, from time fo time, may gat thair amail |Ds registerad by submitting Form [58-1 to Company's

Individual shareholders holding shares in physical form and non-individual sharehiolders will be able to participate m remote e-voling at

The cul-off date for determining the sbigibility of Members 1o vole by elecironic means oral the AGM is Friday, Auqust 01, 2025
The remaote e-voling perod will commence on Sunday, August 03, 2025 at 900 AM. (5T} and will and on Thursday, August 07,
2025 at 500 PM. {IST) (both days inclusive);

Remote e-voling will not be allowad beyond the aforesaid date and time and tha said facility shall ba forthwith disabled by
KFintech upon expiry of the aforesaid period. Oncea the vole on the resolulion 1s cast by a Mamber, he/she shall not be allowed to

The faclty of e-yoling through Insta-poll will also be made available durng AGM for Members présent at the maeting through

WC/OAVM who have not cast their vole throwgh remole e-Voting

v Thewoting rights of the Sharehobders (for voting through remaote a-Voting befora the AGM and e-Voling dunng the AGM) shall ba in
propartion (o their share of the paid-up equity share capital of the Company as on the cut-off date §.e. Friday, August 01, 2025,

vi.  Information and insfructions including detais of User 1D and Paszword relating to e-voting have been sent fo the Members

theough e-mail whose email ids are registared with Depositories/RTA. The same login credentiats should ba wsad for attending

The Company has appointed Mr. V Sreedharan and in his absence Mr. Pradeep B Kulkami, Practicing Company Secretaries.
Partners, Mfs, \ Sreadharan and Associates, Company Secrefanes, Bangaluru as the Scrutinizer to scrutinize the remote e-
voling process and Insta-poll at the AGM ina fair and transparent manner,

The Members who have cast their viote by remote e-vating prior i the G5 may alzo attend the AGM through VCAOEWM but shall

. Persongwhose names are recorded in the register of members/beneficial cwners maintained by the depositories as on the cut-off
tha ramaola-e-voting facility or at the AGM through Insta-pall;

X, Any personwho acquires shares of the Company and becomes a Member of the Company after the dispatch of the Mofice of the
AGM and holds shares as on the cul-off date e, Friday, August 01, 2025, may obtain the login ID and password by sending a
raqueast al ainward rs@kfintech,com and | or follow the instructions as specified in the AGM Notica. However, if a parsan is
already registered with KFintach, then

The resulf of a-voling will ba deciared within the stipulated timaline from the conclusion of the Maating and the sama_ along with the

Serufinizer's Report, will be placad on the website of the Company al www biocon com and on the websie of KFintech at

hitps.evoling kfintech.com, The resull wil simustaneously be communicated to the stock exchangss

In case of queries ralated toe-vating, Members may refar the Fraguenthy Asked Cuestons (FACGS) and E-voting user manual available

al the *Download” saction of hitps:evating kintech.cam [KFntach Website) or may contact Mr. Suresh Babu, Senior Manager, KFin

Technologies Limited (Unit; Biocon Limited), Selenium Tower B, Plot 31 & 32, Financial District, Nanakramguda, Hyderabad - 500032

or email st einward msi@khintech.comor evoEngi@kfiniech.com or caf at (40 - 6716 2222 or tollfree Mo.- 1800-305-4001

The Board of Dirsclors of the Company at its Meeting held on May 08, 2026 has recommended fingl dividend al the rate of 10% |e

2 0.50/- per equity share of face value of T &/- each fully-paid up of the Company, for the Financial Year ended March 31, 2025, which is

subject to deduction of Tax at Sowrce (TDS) al the prescribed rates, For details inthis regard, Members may plaase refer Point No. 33 in

the existing user | and password can be used fore-voling

The record daie for the purpese of datermining the entitlernent of shareholders for the final dividend for Financial Year 2024-25 was
Friday, July 04, 2025. The payment of dividend shall be made on or before Friday, August 22, 2025 subject to shareholder's approval at

For Biocon Limited
Sdi-
Ekta Agarwal
Interim Company Secretary and Compliance Officer
Membership No.: FCS 11388

Classifieds

PERSONAL

It is for general information
that I, SHUBHAM MAHESH-
WARI,S/0-Jai Prakash
Maheshwari,R/0,B-58/2 Block-
B Garima Garden Sahibabad
Ghaziabad Uttar Pradesh-
201005,declare that name of
mine and my Father has been
wrongly written as Shubham
and Jai Prakash in my all edu-
cational documents,The actu-
al name of mine and my-
Father are Shubham
Maheshwari and Jai Prakash
Maheshwari, Which may be
amended accordingly.

0040800145-6

I,Zeba s/0 Mohammad Arif R/0
46,Sweet Home Apartments,
Sector-14, Rohini,Delhi-
110085, have changed my
name to Zeba Fazli perma-
nently. 0040800120-8

I NITISH KUMAR CHAURASIA
ALIAS NATRAJ HASRAT S/0
Shri Bahadur Lal Chaurasia
R/0 Khasra No 335/2, Ground
Floor, Shastri Park Extension,
Uttarakhand Colony, Near
Gaushala, Village Ibrahimpur
Burari New Delhi-110084, have
changed my name to NATRAJ
CHAURASIA for all future pur-
poses vide Affidavit
Certificate No. IN-
DL16257170050593X

0040800090-1

I, Anisha W/0 Inayat Hussain
R/o B-40, Street No.2,Chand
Bagh,Delhi-110094 have
changed my name to Anisha
Hussain. 0040800120-11

I,Yogander Yadav S/0
Kanhaiya Singh,R/0 42,
Sector-55,Sohna Road,Near-
Syndicate City, Hospital
Jiwan-Colony Part-
2,Faridabad-121005,have
changed my name to
Yogender Yadav Permanently.

0040800120-6

LVijay Kumar s/o-Dashrath
Modi,R/0 Machhali Mohalla,
PO.Giridih,Ps-
Giridih,Jharkhand-
815301,have changed my
name to Vijay Baranwal per-
manently 0040800120-3

I,Tanvi D/o Gurmeet,House
No.147,Ward No.4,Guru
Charan Pura,Rohtak,
Haryana-124001,have
changed my name to Tanvi
Kawatra for all future purpos-
es. 0040800120-10

I,Suresh Garg,s/o Shiv Narayan
Gupta,R/0 1/2321,Ram Nagar
Mandoli-Road, Subhash Marg,
Shahdara,Delhi-110032,have
changed my name to Suresh
Kumar Garg permanently

0040800120-5

I,Sharda Rani w/o Hans Raj
R/0.H.No.76,Wward No.1,
Alhapur,Near Dispensary,
Palwal Baghola,Haryana-
121102 have changed my
name to Sharda permanently

0040800120-9

I,Rakshit S/o Narendra
Kumar,R/0 504, HIG Block-
1,DDA Flats,Motia Khan,D.B.
Gupta Road,New Delhi-
110055,have changed my
name to Rakshit Khoba
Permanently. 0040800120-4

The Identification Committee-2, constituted in consonance with RBI guidelines and after
due consideration of the overall facts, the charges levelled against the Borrower and its

related parties, decided to identify the following persons as willful defaulters on the
following grounds:
S.No.| Name | Designation/Status

Bank of India *

Charge Tele

Wrdath g Ayl famgivyg

1 | M/s Margdarshak Financial Services Limited ' Borrower Diversion

2 lSh. Rahul Jessel Mittra Promoter Director of Funds

Zonal Office: Delhi NCR Zone, Batra House,

Ground Floor, Plot No.-52, Sector-32, Gurugram-122003, Haryana

No.: 0124-2388406/412, E-mail: ZO.DelhiNCR@bankofindia.co.in

Requirement of Premises on Lease Basis

3 | Sh.Arup JyotiRaiBaruah | Director Bank of India requires premizes (commercial) for undermentioned Branch on Ground Floor with adequate free parking space.
flI'he C!oirrrlg.ittseaezrcgirgsgz to issue the Order accordingl erzzctgorserve the same upon the il District | Category ik 3t Ak 50h¢
borrower and its related parties. v P Faridabad Sec-15 Faridabad Urban Faridabad Sec-15 1500 Sq. Ft. | Ground Floor

I,Mohammad Ziaur
Rahman,S/o-Late Mohammad
Fazlur Rahman,H.No-B-16,
Third-Floor, Left-Side,Johri
Farm,Noor-Nagar
Extn.,0Okhla,South-East
Delhi,Delhi-110025,have
changed my name to Mohd
Ziaur Rahman,permanently.

0040800120-7

However, the Committee directed that the above-named persons are free to make a written
representation against the order of Identification Committee, within a period of 15 days

Promigas ownar has to submit proposal at Zonal Office Dedhi NCR Gilf 31.07.2025 up to 05:00 PM at balow mantioned address in 2 sealed
envelopes, in one enpvelope Technical details and inanother Financial delailts showld be mentioned,

I,Khazan Singh,S/o Sube Singh
R/o Plot No.67,Block-B,Pocket-
3, Sector-17, Dwarka,Delhi-

110078,have changed my
name to Khazan Singh
Birhman. 0040800100-10

l,Amra Begum W/0 Amir
Hasan,R/0 D-53/3-A,2nd Floor
L/S Gali No.18,Chauhan
Banger, Seelampur,Delhi-
110053,have changed my
name to Aamira Begum.

0040800120-1

I,Aisha w/o Irshad Ali R/o
B2/32-A,3rd Floor, Yamuna

from the date of receipt of this order to the Review Committee-2 headed by the Executive
Director of the Bank at the following address: Punjab National Bank, SAM Division,
Corporate Office, 3rd Floor, Plot No.4, Sector 10, Dwarka, New Delhi, PIN: 110075. It is
further informed that an opportunity of personal hearing shall be provided by the Review
Committee headed by the Executive Director of the Bank before final declaration.
|dentification Committee-I| constituted in consonance with the RBI directives comprises of
the following members:

Envelop Mo.1 (Technical Details): Approved Map of premizesisite by concemed Authonfy with full detads of proposed premises havng
commencial Title deed, If any documents not submitted then the application will not be considered. Making avadab®ty of parkng
space, availabisty V' sal’ RF[Antenna)/zolar panel space on roof of pramises and space for ganarator.

Envelop Mo. 2 (Financial Details): Financial delails of the carpe! area with per 5. FL rénd (inclusie of all liabilites, mantenance charges
atc.} and lease period opficns and total period of lease defails. All Present and fubure faxes such as housalproperty tax and other {axes of
I Premises to be bame by ownes anly.

Both Performa, terms & condifions can be obtained from Bank of India website (URL-www bankofindiz.oo.in), Zonal office Delhi NCR
address at Batra House, Ground Floor, Plol No.-52,Sector 32, Gurgaon, Haryana-122003. Bank raservas right 1o cancel any
proposal or all proposals without disclosing any reasons.

Mabe: Approved Map of Building along with documents of propery owner. If ey document missng then Technical bid will be automatically
regectad,

Date: 18.07.2025 Zonal Manager, Delhi NCR Zone

dated June 23, 2025 the shareholders who ara holding physical shares and have nat yet
updated their PAN and KY G defails with the Company are requested fo updata the same
by submission of duly filled requisite forms availabla on the website of the Company al
hittps: ! weerw Blinv comiindex.phg or of the RTA at www.chmsleom. The demal
sharehaldess will have fo update their KYC details through their depositony participant

In case you need any other information/cianfication, please contact Registrar and
Share Transfer Agent of the Company viz. C B Management Services (F) Lid,, : - :
Rasoi Courl. 20, Sir R N Mukherigs Road, Kolkata-T00001, Tel Mo, 0335006 6200 k gh'emeera' Ma”g%‘mgﬂ\g[) (Headof Commitiee)
Eax No. 033-4011-6739, E-mail: fagicbms!.com Il *seneratianager, ’

iii. GeneralManager, TMDHO and
For BALMER LAWRIE INVESTMENTS LTD. iv. Assistant General Manager, Law Division HO (Invitee)

The Identification Committee-2, has authorized the undersigned to send this ORDER OF
THE COMMITTEE FOR IDENTIFICATION OF WILFUL DEFAULTERS under her

Signature. Vihar, Delhi-110053,have
Date; 18th July, 2025 Abhishek Lahoti (Neeru Saldi) changed my name to Aisha
Place: Kolkata Modal Officer Assistant General Manager (Law) PUBLIC NOTICE Khan Permanently.

Melice is kenehy ghean tha? Share
Cartificale Numbar #135308 &
1284544 for 147 equity. shares. sach
of Re 10k [Fupess Tan Only) Fade
Yalug DEETII'IQ iehincliva H:].I:SI
BF416545 - GT435081 & 171935016
IT1E05462 of M. GlaxeSmalkhkline
Pharmaceuticals Liel for Folic Mumber
0313111, having & registerad affice
a#l Kfin Technolagies Lid, Unit:
GlazpSmithiline Pharmacauticals Led
USekerdum Tower-B, Plot Mo 31 & 32,
Financial District, Manakramguda,
Sarillngampally, Hyderabad - 500032
Fogistared in tha pame of Veena
lsraml have baen bosl | haws E|.'EI|E'U
in tha company for issua duplicate
shares oerlificale, Any person wha
has-any clem in respect of the zad
shares cemficaba should lodge such
clam with 1be company wilthin 15
gays af tha pubboatian of this-ralica.

|Putdn al lame beng mformed thal ey chenl)
|BHURE KHEAN 520 LATE 15AAM KHAN M
.H ML24d, WAl BAESTL JAMIA MAGAR
|CEHLA, NEW DELHI-11025 bas dobarmed
idispwnied and sovered a3l elalions with har
- q] I1|'II11r!|r' MOHD KHALRD MALIK wih
-h—u:.-d-al,l,: alipet from all his Immovabie
:F':El,:l]ﬁl:s ard Movahle Assets a8 he funa
;III!D;,I_-IE unfaithiul, distorest, dscbedian &
having bad behavior. bovards my clon
rybedy desfing wath him will do 50081 Dheir
jmwm fisk and responsibiites and my disals
{wil nol be mesponsible broany ad, deed
abifles, Pranci fansadions or deakng
idone by Bim. My cliens Fas debamad, dsoen
e severed Ell relalions with ham

my mother and father is
:R:.i'lirhullah Angsn  |Advecatsl FE-120 BHAWANA BISHT and VINOD
1 T " ’ T T
poghs Esin, Jamin Magar Defte-110025) SINGH BISHT respectively.

0040800044-1
I, Kuresha Khatun W/o

0040800120-2

I, Vandana Devi Garg w/o
Balwant Rai r/o E-1/75,
Sector-7, Rohini, Delhi-110085
have changed my name as
VANDANA DEVI. 0040800030-1

I, Sufiya Junaid W/0 Junaid Ali
Beg R/0 4/567, Street-6, PS
Kwarsi, Jeevangarh, Aligarh
have changed my name to
Sufiya Kamar. 0070978763-1

I, Shivani Chhillar w/o Krishan
Chhillar r/0 111, Tower -2, DLF
Capital Greens, Moti Nagar,
Delhi-110015 have changed
my name to SHIVANI VARTH-
VAL. 0040800045-1

I, SHIVANGI BISHT d/o VINOD
SINGH BISHT r/o T-238/A,
Baljeet Nagar, Patel Nagar,
Delhi 110008 declare that
name of my mother and
father and has been wrongly
written as BHAWNA and
VINOD BISHT respectively in
my all educational docu-
ments. The actual name of

+
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lassifieds

FROM ANYTHING TO EYVERYTHING.

ing

I Bank of India Sohna Branch

mereeed  121801; S0hna, District Gurugram, 122103
[Rule - 8(1)] POSSESSION NOTICE (For Immovable Property)

Whereas,

The undersigned being the Authorzed Officer of the Bank of India, under the
Securifization and Reconstruction of Financial Assets and Enforcement of Secunty
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read
with rule 3 of Security Interest (Enforcement) Rules, 2002 issued demand notice
dated 13-11-2024 calling upon the borrower Mis Bindal Trading Co. (Prop. Divesh
Kumar) to repay the amount mentioned in the notice being Rs.38,70,917/- (in
words Rupees Thirty Eight Lakhs Seventy Thousand Nine Hundred
Seventeen & Paisa Sicty Nine) and Present Ofs is Rs.32,52,129.76/-(in words
Rupees Thirty two lakhs fifty two thousand one hundred twenty nine &
seventy six paisa) and interast thereon within 60 days from the date of receipt of
(e sabd notica,

The bomower having faiked to repay the amount, nolice is hereby given fo the
brrower and the public in general that the undersigned has taken possession of the
property described here in below in exercise of powers conferred on himdher under
sub-section (4) of seclion 13 of Act read with rule & of the Securty Interest
Enforcement) Rules, 2002 on this the 17th day of July of the year 2025.

The borrower in particular and the public in general is hereby cautioned not to deal
with the propesty and any dealings with the properly will be subject lo the charge of
the BankofIndia Schna foranamount Rs. 32,52,129.76/- and inferest thereon

The borrower's attention is invited to provisions of sub-sechion {8) of section 13 of
the Act, inrespect of time avaitable, 1o redeem the secured assats,

N
~
CLASSIFIED AD DEPOT (CAD)

Book classified ads at your nearest Express
Group’s authorised Classified Ad Depots

EAST

CHAVI ADVERTISERS, Ph.: 9899701024,
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU-

PATPARGANJ :

NICATION, Ph.: 9810029747, 42421234, 22017210,
SHAKARPUR : PARICHAY ADVERTISING & MARKETING,
Ph.: 9350309890, 22519890, 22549890

WEST
JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206,
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS-
ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM-
PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph.:

0120-6651214

Call

PUBLIC NOTIGE

|, RITU KAGPAL wife of . Sumil

DESCRIPTION OF THE IMMOVABLE PROPERTY 9310333777, 9211333777, 9810883377, NEW MOTI Nagpal. Rie BA-278, Ashok Vihar Hashmat Ali Ansari R/0 C72,
All that part and parcel of the property consisting of Shop no B0, New Anaj Mandi, NAGAR : MITTAL ADVERTISING, Ph.: 25178183, pussassion of Entire Freehakd Proparty Sec-Bl, Tronica City, Loni,
Within the regisiration District Nub, Haryana - 122107 admeasuring 189.00 39| | 9810538183, 9555945923, MOTI NAGAR : UMA ADVER- T M SO, e Ghaziabad have changed my

name to Kuresha Khatun
Ansari. 0070978758-1

I, Hashmat Ali S/o Mohd Sarif
R/o C72, Sec-B1, Tronica City,
Loni, Ghaziabad have
changed my name to
Hashmat Ali Ansari.

0070978757-1

yards in the name of Mr Divesh Kumar,
Bounded: On the North by : Shop Mo 61, On the East by : Road, On the West by
Service Road, Onthe South by : ShopNo 5%

Date : 17.07.2025, Place: Sohna

shuaied i Ashok Vhar, Phase-l, Defhi.
Some ongingl doguments ia DDA
Alcinanl Laller. Possassinn Lelber Sils
Possession atg. of the above -said
Progparty hiave been kst and nol racesble
lill dale againsl which | have kdgad the
Complamd with Police Departmen|, Dedh
vide LR Mo, 30212652025 on
1707 2025 o anybady faund, the same
may submit arcontaci fo me SE1TTAEET

TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR :
POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,
TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543,
25980670, 20518836, VIKAS PURI : AAKAR ADVT. MEDIA
Ph.: 9810401352, 9015907873, 9268796133

Authorised Officer, Bank of India

Y For All Advertisement Book

Lucknow

epaperfinancialexpress.com@@ @ @
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8.17 The issued and paid-up share capital of PAC 2 has been updated in paragraph 5 of Part B of Section IV B.22 The Latter of Offer has been updated to reflact the rationalefntention of the Acquires 1o enler into the Share Nao Name of Acti Oricinal Schedule of | Revised Schadule of
{Background of the Acquirgr and the PACE) on page 44 of the LoF to read as follows: Purchase Agresmant with the Targe! Company and 12 include the Hst of Target Growp Enfities (othar than the ' Y g Actihviiies Activities (Day and
_ Target Company) and their coundries of incorperation and operations. Please refer to Paragraph 4 of Section [Day and Date)® Diate)
Ordinary Shares W1 {Background of the Target Company) on pages £49-50 of the LoF for further details. Paragraph 4 of Part F of — - = .
Mame of Australian New Zealand E]nga}:lnri United States Section | (Acnuirer, PACs Sellars TE'FE'r ':'::'-"-"I'P-.?-’:'}" and {:IPEH {}-ﬁrﬁfl al the DPS slands ED:DFEIIEQEE amended 10, (Date o FIlIt:-E '\:.."E'!II,'.!I'I of fhe {:'I'JEI'I Orffer I:IFIETI!:"E [Lidss l':'|F||'|| 2. 203 5, TUEE{iEﬁ" J'.-j' 18, Enfﬁ, Fﬂ'-'.l&':.'
the Share- Dollars Dollars Dollars Dodlars - B23 The Latter of Offer has been updated 1o include the composition of the Board as on the data of the Latter of a.?‘!l'r:IIJI.'IEENE"TT. i ihe Newspapers in which ihe
holder Offier. Plaase refer to Paragraph 13 of Section V] (Background of the Target Company) on pages 51-52 of the DPS has been published
Mumberof | %of |Mumberof| % of | Number |% ofthe| Numberof | % of the LoF for further details. 11, | Date of commencemeant of the Tendering Period April 23, 2025, July 21, 2025, Monday
Shares the | Shares | the |ofShares!| total | Shares total . B24 The Lafter of Offer has been updated to include details of darfications sought from the Target Company by BSE Wednesday
total total issued issued in relation to @ communication daled January 26, 2025 on behalf of anomymous whestieblowers. Fiease refer to 12. | Date of closura of the Tendaring Period May 07, 2025, August 01, 2025, Friday
lssued issued shares shares Paragraph 16 of Seclion VI (Background of the Targed Comparny) on page 52 of the LoF for further detas, Wednesday
shares shares B.25 TthLEltﬁf ol ':'E:fl huHS E‘ET;LE"EF:'- to '_'Ei'|E'II|t1|'IE EEE' financial ::""frﬂ*"-"ln'::iﬂp of ""EI Targel GTEE"}' bmiﬁ':’f;lf' 13. |Lastdate of communicating the rejection/acceptance|  May 22, 2025, August 18, 2025,
KKR Asian | 30.425.480 | 100.00 | 17,759,274 | 100.00 | 6,505,235 | 100.00 | 213,304,137 | 100.00 G 11 £ TR EMABPSY (AT RROTIRO0 N TIEW N, SHECIMINYYS AL A7 W Y on WHACATIORNG). RIS RN 46} e and completion of payment of consideration or Thursds Monda
Fund IV ' ' 31, 2022, March 31, 2023, March 31, 2024, and March 31, 2025, Please rafer to Paragraph 17 of Section VI refund of Eq'u'rhr Eharis.!lta the Public Sharshildar J !
308 iBacrground of the Target Company) on pages 52-54 of the LoF for further defails. Paragraph 10 of Part F of . ; _
: Section | (Acquirer, PACs, Sellers, Target Company and Open Gifer) of the DPS stands accordingly amended, 4 | cote Jor P“U"ﬂﬂtﬁ“ ok post ﬂﬂﬂﬂh?f:‘-‘*' F'UD'J;; MHT? 23,21, Auﬂﬁ’f 33- 2023,
Total | 30425490 | 100.00 17,758,274 | 100.00 |6,505:235 | 100.00 [213304137| 100.00 | ' o Tyye pre and post Ofer shareholding patter of the Target Company have been updalsd 35 on July 07, 2025 Soncicsment b he Nguipapet it % hursday anday
g, the [dentified Dale. Please refer lo Paragraph 16 of Section V| (Background of the Targe! Company) on = “‘5 il ek — _ _ _
Preference Shares pages 54-55 of the LoF for furlhar details, w The u:lngn'na.'s-lzhn_szu-'e of aetivities was r:'?f'.'-'-::aiu.-'e [orepared bl the ﬂai'&.;nfmames provided under the SEB
Name of Australian New Zealand Singapore United States B.27 The Latter of Offer has been updated to include the amount of Line of Creddt in Indian Rupees. Please refar (SAST) Regulations] and was subject fo ’we"”mf”?e Required Statudory Approvals.
thie Share- Dollars Dallars Dollars Dollars to Paragraph 2 of Part B of Section VIl {Offer Price and Financial Arrangements) on page 58 of LoF for further Where last dates are mentioned for cadain activfies, such activilies may take place on or before the
holder desails. Paragraph 2 of Section V of the DPS stands accordingly amended. raspective last dales.
Number of | % of | Number of | % of [Numbaerof| %of | Numberof | % of the B.28 The Letter of Offer has heen updated to inchede that the documents will be available for inspection to the Pubiic @ There has been fo competing offar.
Shares the Shares the | Shares | the Shares total Shareholders electronically duning the T&rrqeﬁng Period. Please refer to Secton XI (Docwments for Inspechion) * Actua! date of receipt of SEBI's final observations on the DLOF
total total total issued an pages 85-86 of the LoF for furlher details. * Date faling on the 10th Warking Day priar to the commencemant of the Tandaring Parod, The identifiod
issued Fssued issLad shares B.29 The Letter of Offer has been updaled to include that the Acquirer has acguired confrol over the Targal Dafe iz only for the purpose of determining the Public Shareholders a5 on such dafe to whom the Lefier of
shares shares shares Company on May 30, 2025 in accordance with the SEBI (SAST) Reqgulations, prior to the commencament of Offer would be sent, All the Public Shareholders (registered or unregistered) are elipibife fo paricipate in this
KKR Asian | 273,820.407 | 100.00 1159 833 456 | 100,00 | 58,547,196 | 100,00 | 2011687 450 100.00 the Tendering Perod for the Open Offer, and the accepiance of Equity Shares tendeéred pursuant o the Open Choen Offer af aﬁ}f!fmr-.' prior o the closure of the ;rl?.'l'lljl'i'.:'|"|'.".'-_':'|| Perdod.
Fund IV Offer will be implemented by the .f’u.-:quirer and PACs through the Acquistion Window as provided under the 40 The Amaulrer, the PACE and their respective dirsclors accept full responsibility for the infarmation contained In
SCSp MHNEFTE':'WJW ﬂ""lil ED:;F“W;:;#'H IE-’JF f'-':’"-"-:":':ﬂ 1:|E I;?'I"-"E'f iEJ?EIEJ "‘I'"T'jl_*ﬂh';l'jml “1'?’5 m?g':rrgﬁnj?d;nlﬂﬁblﬁ this Pre-Offer Advertisament cum Corrigendum {other than such information as has been obtained from pubsc
any references to he ofi-markel selliement and refated aspacts (Including detetion of the Lil-Markel Form sources or provided by or relafing to and confirmed by the Manager. the Target Company andlor the Seller]
Total 273,829,407 | 100.00 | 159,833,456 | 100.00 | 58,547,116 | 100.00 | 2,011,687 459 | 100.00 of Acceptance cum Acknowiedgement). In view of the aforementioned, the disclosures with respect fo the and alsa for the obligations of the Acquirer and the PACs laid down in the SEBI (SAST) Regulations in respect

acceptance and selilement of the Open offer-have been appropristely amended in the Letter of Offer at: (i)
Sacton 1X {Frocedure for Accepfance and Sefliement of the Open Offer) on page 63 onwands of the LoF; and
(i] Saction X {Compliance with Tay Requirements) on page T4 onwards of the LoF. Sactian VIll (Progedurs

of the Open Orffer
1. This Pre-Ofer Advertisement cum Comgendum is expected 1o be available on SEBI's wabsdte (www.sebi.govin),

Patagraphs 5 and 6 of Pan C of Section | {Acquirer, PACS, Sellers, Targe! Company and Open Offer) of the
DP3 stand accondengly amended.

8.18 The Letter of Offer has bean updated 1o reflact that the beneficiaries of PAC 3 ara 7 {saven) eligible employeas far Tandanng. the Ecuilv: S} o f Non-R $'of Lafiar.af Offar) of tha- DPS stands: socardingl
of the Settior. Please refer to Paragraph 3 of Part C of Section IV {Background of the Acquirer and the PACS) augeﬁgadrlpg e Equity Shares in Case of Non-Receipf of Lefter of Offer) o stands accordingly
on page 47 of the LoF for further deta®s Paragraph 3 of Parl D of Secfion | (Acquirer, PACs, Sefers, Targed P o » Kotak Mahindra Capital Company Limited
Company and Open Offer} of the DPFS and parageaph 3 of the PA stand accordingly amended, : R'“mind Echnm‘ﬂn of activities o _ B _ kotak _ ZTBKC, 151 Floor, Plod No. C-27, "G’ Block, Bandra Kurla Complex,
B.1% The post-transaction shareholding of the Selier pursuant to the First Closing has bean updated In Paragraph 1 | 21 The disclosures in the DPS under Section Vil (Tentafive Schedula of Activily) and in tha DLoF under Section Investment Banking  Bandra {East), Mumbal - 400 051
of Section V {Delails of the Sm‘.'s-nr!’? on pages dap-dﬂ of e LoF 1.read a5 fu:?.’mm: g4 | {Tentative Schedule of Major Activities Refating fo the Offer) has been modified in the LoF and appear under Contact Person: Mr. Ganesh Rane
Sacton | { Schedule of Maior Activiies Relaling fo the Open Offer) on page 2 of tha LoF as follows. Sechion Vil Tel. No.: +81 22 6218 5305
Details of shares! voting rights held by the selling shareholder ( Tentative Schedule of Actaly) of the DPS stands accordingly amended, Fax Mo. +91 22 6713 2447
Part of Email: heg.openoffeni@kotak.com
’ Pre Transaction™ Post Transaction™ {J.0pang odak.oo
Serial Hm pmmhr ran on st Iran an Mo, Name ﬂfﬂﬂhﬂ[ﬁl Driglnal EEI'Ile'I.IIB of | Revised Schadule of EEE! Raglﬂmﬂnn Mumbar: [MMODOO0ATOS
No. group | Numberof | % ﬁf‘E:pan-dnd Nummber | % of Expanded Activities Activities (Day and Validity Period: Permanant Registration
(Yes/ Mo) Equity Shares| Voting Share | of Equity | Voting Share (Day and Date)* Date]
Capital Shares Capital 1. |Issue of the Public Announcement February 23, 2025 February 23, 2025 KFin Technologies Limited
1. |Aceso Company | Yes B,41,34 078 .98 1,22,06,043 B.385% | 2. |Publication of the DPS in Newspapers March 03, 2025, March 03, 2025, ,b\ I{FIINTECH Selenium, Tower B, Plot No- 31 and 32, Financial Districl,
L Fte. Lid _ Monday Monday :anmran:jnl;gud.;hﬁ.arggm_?rlnpally. Hﬁmhad
& | L § :
i _ 3. |Last date for fiing of the Draft Letter of Offer wilh|  March 10, 2025, March 10, 2025, b sl et 8
(1} The prefransaction sharehodding percenfage of the Seffer 15 calculated on the basis of the Expanded : Contact Person: Mr. M Murali Krishna
_ : SEBI Manday Manday Tel. Mo +01 40 G718 27221 800: ’
Violing Share Capital az on the date of this Letfer of Offer. T e et m . e : Voot 25 2005 arch 25 2023 &l No : 9[] ':' g??ﬁz?{ N3U0S08400
(2] Assuming fulf acceptance under this Open Offer and purchase of only the First Tranche Sharas wnder the r [ SR O B BTl el ol MPnT ) ALy Fax H_ﬂ i + 91406716 1563 .
% ; : ; ; | offar(s) Tuesday Tuesday® Email: healthcare.openofferkfintech.com
SFA, If the percentage of Dilufed Voling Share Capiial heid by fhe Aoquirer and SAC 3 upon completion £ - SERI Realstration Numhar'TNHFmﬂﬂD221
of acquisition of the First Tranche Shares along with Equity Shares that are validly tenderad by the Pubiic 3. |Last date for receipd of comments from 3EBI on|  April 02, 2023, July 03, 2025* cIN LTEEIIIEIMHE”?F-'LH g
Sharetolders and accepled by the Acquirer under this Cpen Offer is less than 54.00% of the Difuted the Draft Letter of Offer (in the event SEBI has not vednesday Validity Period: F‘," ‘R . brali
Vioting Share Capifal, then Acquirer andior PAC 3 will acquire the Second Tranche Shares as set out in sought clarification or additional nformation from ity TR PR
paragraph 3.7 (1) of Part A of Seclion Il {Batiground fo-the Open Offer) of this Lefter of Offer, and the post | the Manager o the Offer)
transaction shareholding of ifve Sefier will accordingly chiange | & |Identified Date® April 04, 2025, Friday | July 07, 2025. Monday |~ Issued by the Manager to the Open Offer
Faragraph 1 of Part E of Section | {Acquerer, PACS, Selfers, Targe! Company and Dpen Ofer) of the DPS and ik e e ; ; ;
i - : ior dizpatch of the Lefier of Odffer to the | Aprl 15, 2025, Tuesday| July ¥4, 2025, Monday F d on behalf of th | nd the PAC
| paragraph 4 of the PA stand accordmgly amended | | Public Sharehciders whose names appear on the or and on behalf of the Acquirer and the PACs
8.20 ILI:S anlli?:; 1 I:IEE-:.- ::Eir?ﬁ:r;g?é‘jeﬂ ;1:-':1 ;r?:g:f; E?EEI;?kT;::'EESIETj ::IE;E.?T;E:LS:}':EEL‘II;?- ;:1[ . é&iﬁ :‘:yle:zi register of members on the ldentified Date Hector Asia Holdings Il | Hector Asia Holdings | KKR Asia IV Fund KIA EBT Il Scheme 1
issued Equity Shares to the Seller by way of prafarantial allotment and tha Saller had made 2n open offar to 8. |Last date by _""?"":h s -:umr.nittee of independent| April 21, 2025, Manday { July 17, 2025, Thursday Pte. Ltd. (Acquirer) Pte. Ltd. [PAC 1) investments Pte. Ltd. [PAC 2) [PAC3)
the public shareholders of the Target Company. Please refer to Paragraph 4 of Section V (Details of the Seller) directors of the Targe! Company is required lo give S - Sell- Seli- Self-
on page 49 for Rirther details, its recommendation io the Public. Shareholders for
8.21 The Letter of Offer has been updated to include the detads of Equity Shares of the Tanget Company held by thiz Open Otfer _
Dr. Ajalkumar B S and the Public Sharehalders which are pledged as of the Identfiad Date, Please refer to 9, |Last date for upward revision of the Offer Price| Apel 21, 2025, Monday | July 17, 2025, Thursday Place: Singapore Mumbai
Paragraph 3 of Seclion V1 {Background of the Target Company) on page 49 of the LoF for furthar detalls. andior the Offer Siza Dabe: July 17, 2025

Audfacrors/ 35925

& fhaard fofies
Eamsuer: U74899DL1991PLC046774
Uofigpa Frafes: 34, TaRe 35, 6d e, Jud fIar,
&% Reei-110057
geay: 011-4948 7150 , Baes: 011-4948 7197, 011-4948 7198
€o: litigation@herofincorp.com, Js&Tsc: www.herofincorp.com

FeaT-gaar((ulRiR¥e 1V) forra 8(1))

STafd BRI i forfice (Tauwiivd), Ua IR—dfT facia Sl & wiigd iffert =, facia
Huferdl & wfcrgferaRor SR g iR gfenyfa f&a acs srfefraH, 2002 (2002 @1 54) &
yag= & dgd (§9e 918 ST & wu # Wafia) dor g R (radE) fram, 2002
o M 3 & arer ufeq «iffaw @ a1 13(2) @ d8d we< wRhdl & AN &Rd gV farid
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UdeeRT gied fdar Sirar 2 {6 FrefeiRed doier /30 1 g8M w14 fafice (qd # 4IRM eeRiT wie-a fafics) & o o
JlEmit & Feled 3R a1 goH H gF B © AR I RO WK 3N AR (TTU) &1 Soff § gElag By o1 99 2|
T el &1 wfcrfareseer gd gafHioT dem dfenfar Ra mace M, 2002 (ARG Ude) @1 &RT 13(2) & dgd SIdl
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gl

|restiveh UehII o Wieaw | fodia dufadi o afasifaertor e g+ fawior qer ufadfa

FINCORP

T o Udd« AfAfaW, 2002 &t &9 13 (2) & Iidq feuis few
TAGERT T & St © fo frafefaa hefer gR1 S | UTe ot T 07 Gfaumd o g i SR A A SR ¥ g i §
T wfra graensi it A aftid ydes W % Sfad A- R SR % AR W el foran T ¥ | foit Sufe % gfafaeo
Tl g feior qen gfasfa st & gerds siffrae, 2002 W URT 13 (2) o id THSiQR/ATREY Rl Sk 3ifam Ja wdl W Aifew S
fopu &, qenfy ife sifoaita aifr o Tw & 3R Wiftrka sy 1 farem o1 SR © R weiqr/ReR Aifed =t Jansii § a9 w/ T,
AT 3% 39 Afed & IR H AeSen A1 o WA § TAGEN Jfad R S

TR P W sgoe R WRe 3 W) W Aifew # SfeaRad AR 22042024 B gER
%.1,06,95,294.40 /— (T PRIS BE oI UAMS B9R aT Al ARMS 0 3R arei 3 9r3)
Td AR TSl 3R 3 Yodbl & A1 It Alfed dI U & dRRg 4 416 (60) fai & iR
YT HR Bl BET AT E |

G2l

FOTdhd! IR g H Ahe 8T &, ST Foll 3R AT w4 | a1 &I Aifew faar smar
2 o orirewery 7 ufenfar 29 (Fache) e, 2002 & o 8 & ey ufsd sifafam & awr
13 B IU—ERT (4) & Ted I &1 TS AhAT BT TN P gY 9 a0 FURT TR 17 Jellg 2025

Ppeol] R forT B

a9y ®U I Forhdl IR AR wY W Sl B IdEadl < Sl § {6 GuRkil & e s
TA—aT T PN AR HURT & AT PIs H FAER 06.11.2024 B FTAR ©.1,42,91,121.11 /— @
IS TCE A SIS TOR TP ¥l 39D IR TURE U] A14) @ JHrm IR v an]
TS R I Yobh! B ol TAUHHTSA & TR & el B8R |

aferfar HufT B Y & ol Suder 99a & Sdg |, JIfARM @ ORT 13 3 SU-4RT (8)
& AU & IV SUREGAl BT &a SMhid fhar Srdr 2|

9o Hufy/aRfda |ufiy

M itg, MEMT Tedd 3R WHd e #§ Rera fbear wer 149 /15 /2 /2(3-8) & Hufy
&S /9 8, SUET a5%et 21/136 3@ ar 318 o W (@) B

TITST: IMgTaT, Weud
feanie: 17.07.2025
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geaT./- Uil sifererer
B flhaard fafiies

HETTTQR, I vow o S0d garet o Fefn & wrdv

A Ta=TEsd, 2016 & [0 3s7
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